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e LEGISLATIVE ASSEMBLY.
Friday, 13th ;S’.eptcmbeg, 1935.

. 'The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Abdur Rahim) in tho Chair. '

QUESTIONS ANP ANSWERS.

THIRD CLASS CARRIAGES ON MArL TRAINS ON THE MADRAS AND BOUTHERN
MAHRATTA RAlLway,

324. *Prof. N. G. Ranga : (a) Are Government awary of the faet
that there is now no uniformity observed by Madras and Southern
Mahratta Railway and South Indian Railway in placing their third class
carriages on their Mail Trains and that owing.to the third class carriages
being attached in different positions on different days in different sections
of the Mail Trains, the passengers who have to board the Mail trgins on
any of the small stations in the three or five minutes halts are put to
considerable trouble, inconvenience and danger t .

(b) Are Government aware that there are often too few third class
carriages for the number of passengers to be carried as compared with the
first class accommodation provided on the Mail trains ¢

(¢) If 80, are Government prepared to consider the advisability of
increasing the number of third class carriages on all Mail traing of all the
railways, regulating the first class accommodation as need arises ?

Mr. P. R. Rau: (¢) The Agent, Madras and Southern Mahratta
Railway, states that the mail trains on that line are worked with set
rakes and the position of the vehicles is never altered except in
abnormal eircumsiances. ’ '

The Ageni, South Indian Railway, states that the position of
third class carriages on their express trains has remained constant
during the last three years. Through carriages running between speei-
fied points which have indication boards giving the name of the start-
ing and destination stations are attached in the position in which it
is most eonveniont for shunting purposes at junctions.

. (b) The number of each class of carriage provided on the various
trains iy determined by the volume of the traffic offered. Both the
Agents state that spare third class stock is stabled at various atations,
and station musters have instructions to attach them to trains when-
aver necessity arises. |

(¢) The composition of trains must be determined by local condi-
tions which vary from section to gection on the different railways,
amd it i+ izmpracticgble for Government to regulaie - such™ detafls of
railway working. ' C

(951 ) ,

' ST e A s

L209LAD
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Prof. N. G. Ranga : Are Government aware of the fact that even
at junction stations, such as Waltair and Bezwada, when request is

made and notice is given for additiomal third class carriages because
of the existing overcrowding, no action is taken ?

Mr. P. BR. Rau: I am not aware of that.

Prof. N. G. Ranga: Will Government see that one or two third
class carriages at least are attached to every mail train’ that' passes
between Waltair and Madras ?

Mr. P. R. Rau : Sir, this is a matter of local interest, and I think
it is desirable that the Honourable Member should take it up in the
I,0cal Advisory Couneil.

Prof. N. G. Ranga : In view of the fact that no Member of this
House is a member of the Local Advisory Council, will the Honourable
Member in charge of the Department be good enough to convey the
wish of this House that there should be more third class carriages
attached to the meil train running between Waltair and Madras and
also between Mudras and Colombo ?

Mr. P. R. Rau: I shall be glad to send a copy of my Honourable
friend’s observations to the Agents.

LuGGAGE ALLOWANCE GIVEN TO THIRD CLASS PASSENGERS.

325. *Prof. N, G. Ranga : (a) Will Government he pleased to state
the luggage allowances given on different trains for each of the third class
passengers?

(b) Arc Government prepared to consider the advisaliility of increas-
ing such luggage allowance by another three pounds ¢

P. R. Rau: (a) On practically all railways, thé free allowance
of luggage is 25 seers in addition to bedding, walking sticks, unbrellas
and such articles of food as may be required on the journey.

(b) On the recommendation of the Indian Railway Conference
Association, the free allowance was raised in December, 1929, from 15
reers to 25 scers. (Government are not prepared to consider any further
enhancement under present conditions.

Prof. N. G. Ranga : In view of the fact that this question was
considered so long ago as 1929, are not Government of the opinion that
time has come when these thlngs should be reconsidered in view of the
increasing rail-road competition ¢

Mr. P. R. Rau: As a member of the Public Accounts Committee,
my Honourable friend was most assiduous in asking the railways to
inerease their net earnings.

Prof. N. G. Ranga : It is only because we are anxious that  the
rnilways shonld increase their earnings that we ask that the comn-
veniences afforded to the third class passengers should be increased.
Will Government, therefore, consider the advisability of increasing the
facilities of third class passengers in this direetion ? .



- Mr. P. R. Ran: I do not’think that the addition of three sedrs to
25 seers is likely to increase traffie. B

WEIGHING MACHINES ON THE MADRAB AND BoUTHERN MARRATTA RarLwaY.

326. *Prof. N. G. Ranga : (¢) Are Government aware of the fach

that at many places the weighing machines of the Madras and Southern
Mahratta Railway are very defective, to the detrimemt of the thi
class passengers and that weighing machines are often not properly
sufiiciently tested ! '

(b) Are Government aware that the weighing machine installed for
third class passengers at the central station, Madras and Southern
Muhratta Railway, Madras, was found on the 12th July to show 3 lba
more than that installed for the first and gecond class passengers t

_(¢) Do Government propose to see that special care is taken to test
periodically the weighing machines installed in all stitiony and especially
those muchines intended for the third class passengers !

Mr. P. BR. Rau: (a) and (b). The Agent, Madras and Southern
Mahratta Railway, states that the Administration is not aware of the

facts alleged.

(¢) Government are satisfied that the instructions issued by the
Madras and Southern Mahratta Railway Administration for the care
and handling of weighing machines provide for as high a standard of
accuracy being maintained as is practicable. They understand that
similar instructions have been issued on other railways.

Prof. N. G. Ranga : In view of the fact that I myself have had
this experience at the Madras Central Station and drew the attention
of the Station Master also on that day to this particular defect, will
Government try to refresh their memory as well as their information
and see that such inaccurate information is not placed before this

House !

Mr. P. R. Rau : I understand that my Honourable friend’s general
allegation is based on one single instance, and when he has brought it
to the notice of the authorities concerned, I am sure, that defect must
have been reetified. _

Prof. N. G. Ranga : I5 it not a fact that the Honourable Member

in his answer has stated that this particular defect to which I have
drawn attention as far as the Madras Central Station is concerned does

not exist and did not exist on that day ?

Mr. P. B. Raw: I could not follow the Honourable Member’s
question. Will he kindly repeat it ¥

Prof N. O. Ranga: What fs your abswer to part (u) of my
question '

Mr. P. B. Ran : The answer to parts (s) and (3) is :

** The Ageat, Madras and Botihern Mahvatta Bailway, states that the Administre-
tion is not aware of the faets alinged.’’.. )

L20JLAD S |
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. Frof. X. G, Rengn ; In view of the fact that I myself gavc_p? this
expericnce and drew the attention of the Station Master to this defegt,
I wish to inform the Honourable Member that his" information is
shaointely wrong and that that kind of information  should not be
placed on the table of the House. B .

S My P, B. ‘Rau : May ] ask whether my Honourable friend made a
¢ %‘:‘ in wri _n'g'_tii“t,hi ‘Agent of' the Railway’ or what dteps did hé
mﬁ%@ﬂ the defect to the motice of the Agent? - w

Prof. N. G. Ranga : I personally inf-iirmed' him of what had hap-
P&Pe;d-ﬂ'h e e FE . , . o
s .iMr. P.-R. Rau : In such cases, if is probably desirable for the
Honéurable Member to write to the Agent about it.

Prof. N. G. Rangs : I hope the Honourable Member will provide
me with the oxpenses that I will incpr on correspondence.

WeicHT OF LUGGAGE OF THIRD CLASS PASSENGERS.

327. *Prof. N. G. Ranga : Are Government prepared to consider the
advisaliility of instrueting the Railways to see that passengers, espeeially
the third class passengers, are not troubled at any of the intermediate
stations or junctions about the weight of their luggages, if they bear with
them the ruilway receipt for their luggage from their starting stations
.and that if any doubt is felt about the correctness of the ‘weight recorded
on the receipt, that fact may be communicated to the station master of
the destination through the guard on duty ?

Mr. P. BR. Ran: I will convey the Honourable Member’s sugges-
tion to the Indian Railway Conference Association for their considera-
tion.

GovERNMENT'S PoLicY TOWARDS COMMUNISM.

528. *Prof. N. G. Ranga: (¢) Are Government aware of 1{he
judgment given by Justices Williams and Jacks on the 17th of July in the
High Court of Calcutta in setting aside the sentence on Kamala Krishna
Bircar on.the kind of propaganda carried on in favour of the establish-
ment of a Bolshevik form of Government in India provided violent means
are not advocated !

(8) If so, will Government place on the table of the House the full
text of that judgment ? '
(¢) Are Government prepared to revise their policy in the light of

that'juﬂpent towards communists, communist organiations.and com-
munist propaganda end also their G. 0. on communists 1

~_ The Honourable Bir Henry Oralk : (¢) and (d). A capy -of the
judgment is laid on the table.

(‘Jh ¢ judgment had referénce to prosecutions’ under the pro-
viiloi II)'- ssction 124-A of the Indian Penal Qode. - No question of revising
the poliey of Government towards Commumism srises. : i
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IN THE HIGH COURT OF JUDICATURE AT FORT WILLIAM IN BENGAY.

Criminal Appellate Jurisdietion.
The 17th July, 1835.

Present :
The Homourable Mr. Justice Lort-Willisms
and
The Honourable Mr. Justice Jack.

Appeal No. 173 of 1935,

Kamal Krishna Sirear, . Appeliant,
versus
The Emperor .. . . .. r BRespondeat.
For the Accused—Mr, B. Das, Counsel, with Mr, Hiran Kumar Roy.
For the Crown—AMr. D. N. Bhattacharya, officiating Deputy Legal Remembrancer.
Lort-Williams, J.—

1n this ease, the appellant was convicted of sedition under section 124A, Indian
Penal Code, and sentenced to rigorous imprisonment for one year,

The speech in which he made the remarks complained of was delivered at
Bhraddhananda Park on November 22, 1834, There was a mecting of the Bengnl
Youth League, and there was a red banner with hammer, sickle and star. The audiente
were composed mostly of Bengali youths of the student community and a number of
speeches were made.

The accused moved a resolution, expressing emphatic condemnation of Guvern-
ment legislation as being calculated to gag the working class movement in India,
in declaring the Communist party of India and various trade unions and labour
organisations illogal, while anti-working class organisations like the Indian Nationst
Congress and the Congress Bocialist Party had not been banned, and had been allowed
to prosecute their aims of sabotaging the real class struggle for emancipating the
toiling masses of India. The resolution also condemned the banning of- the Communist
party of India and other militant class organisations in the Punjab and Bombay.

In his speech the accused referred to these orders made by the Government, and
explained that what was meant was that the Government by such banning of certajn
organisations were making it easier for the orgapisations which were carried on b¥
the well-to-do and the eapitalists ome of the aims of which was to put down ths
workers’ movement, to pursue the new reformist movements which were favoured hLy
these other bodies. The rich, Gandhi and the Congress were all lumped together
by the speaker as being supported by thé Governmemt. Then he procesded to deal
with the Round Table Oonference and pointed out that at one time the Government
had declared the Congress illegal, but that it was the object of the Government, and
by reference the speaker obvioulewml-ad to include all Governments, to encourage
the reformist movement as a method of checking tke rewolutionary movement repre-
sented by the Communist party, the Bolsheviks and othérs. The rest of the spcech
was a mere recital of facts either of recent or past history. A great deal of it wmd
obviously taken from well-known and quite respectable books which have been pub-
lished recently about the world economic depression, the alleged failure of the
eapitalistic aystem, and the necessity of finding some ether method for the distribution
of goolls, In faet, all that the speech amounted to was s recommendation of the
Bolshevik form of Government as preferable to what is generally called the ‘‘ eapital-
istic ’’ form of Governmient, {,s., the pressht form of Govermmbant, -And ¢ll that the

r did was to emeourage the young men, whom he was addressing, to join the

al Youth League and to carry on a propaganda for the purposs of inducing
as large a number of people in India as possibie to bacome supporters of the idea 05
communism as represented by the present Bolshevik system in Ruaesid.

. Tt is reglly absurd to say that speeches of this de.mun&to-godlﬁon,__n such
were the omse, then every argument against the_’m of Qovernment and in
favour of some ofhér form Guvé-nmm might Beo & “to’ 16ail to hatred of the
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Government, and it might be suggested that such ideas brought the Government ,_m
contempt. To suggest some other form of Government is not necessarily to bring -
present Government into hatred or contempt.

The learned Magistrate, who tried the case, obviously takes a strong view with
regard to Bolshevism. He does not like it ; neither do I, nor do a very large number
of sensible people. That docs not mean that one may not make speeches of the kind.
I do not like quite a let of things that people do comstantly from day to day. That
is no reason for suggesting that those people are guilty of sedition or of attempting
to bring the Government into hatred or contempt.

In my opinion, it is not wise to institute prosecution against the makers of
speeches of this kind. The effect of it is to give the impression that the Govern-
ment are desirous of taking the kind of steps which, we understand, have been taken
in countries like Germany and Italy, where the right of free speech has practieally
disappeared. Bo far as we know, that is not the present position in India. In any
case, the present speech is a long way from coming within the provisions of section
124A, Indian Penal Code.

The conviction and sentence passed on the appellant are, accordingly, set aside,
and he is acquitted.

The appellant, who is on bail, will be discharged from his bail-bond.
(Bd.) J. LORT-WILLIAMSA.
The 17th. July, 19885.
Jack, J.—
I ugree.
(8d.) B. E. JACK.
The 17th July, 1985.
J. W. McEAY,
Secretary to the Bengal Lagislative Counoil.
CALOUTTA ;
The 10th August, 1935,

Mr. 8 Satyamurti : What is the policy of Government towards
Communism 1

The Honourable 8ir Henry Oraik : That was deflned at consider-
able length in a statement I laid on the table in reply to a question
mnt thia time last year. The Honourable Member will find it in the

ibrary.

Mr. 8. Batyamurti : Do Government propose to continue to punish
opinions, even if those opinions are not expressed in favour of any aets
of violence ?

The Hoponrable Bir Henry Oraik : Tt has never been the poliey
of Government to punish opinions so long as those opinions are not
published.

Mr. 8. Batyamurti : Do Government propose to punish the opinions
even in those mlblications_, which do not incite to any acts of violence ?

. 'The Honourable 8ir Henry Oraik : 8o long as those opinions do net
incite to rets of violence or encourage disaffection or tend to bring
Government into hatred or coatempt, it is mot the policy of Govern-
ment to punish them.

. Prof. N. G. Ranga : Ts it wrong to publish in original the Com-
munist manifesto issned by Karl Marx and also to transfate it? =~
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The Hemourable Sir Henry Oraik : That . depends upon the con-
tents of ;he manifesto.

Mz TrEATIEE WITH ITALY AND ROUNMANIA.

329. *Prof. N. G. Ranga : (a) Will Government be pleased 1o state
whether they have been able to conclude any trade treaties with Italy and
Roumania in order to remove qr reduce the import duties recently levied
by those Governments upon our Indian Imports !

(3) If not, what stage has been reached by their negotiations with
the Governments of those countries !

(¢) When were those negotiations begun 1

(d) When are they expected to be goncluded ! __

(e) If trade treaties are concluded, what are the termg of such
treaties 1

(f) How do those terms compare with those of the treaties comeluded
by Great Britain with Italy during this year !

The Honourable Sir Mubammad Zafrullah Khan: (a) to (f). I

would invite the Honourable Member’s attention to the replics given
to Mr, T. 8. Avinashilingam Chettiar’s starred questions Nos. 4

MAREETING OF AGRICULTURAL ProDUCE IN ForEIGN COUNTRIES.

330. *Prof. N. G. Ranga : (a) Will Government be pleased to state
the progress made by the marketing section of the Imperinl Couneil of
Agriculture in carrying on any marketing surveys or in organising
marketing of any of the Agricultural produce ?

(b) Are Governmeént prepared ‘to consider the advisability of pub-
lishing o periodical survey of the prospects for the marketing of Agri-
pultural produce jn foreign countries with the aid of the reports regeived
from the T'rade Commissioners ! o

8ir Girja Shankar Bajpai: (a) A copy of the progress report of
the marketing scheme till the end of June, 1935, as circulated to the
Advisory Board of the Imperial Council of Agricultural Rescarch, has
been placed in the Library, '

(b) The quarterly reports issued by the Indian Trade Commis-
sioners already contain sufficient information regarding the marketing
of Tndian agricultnral products in foreign countries and the-prospects
of expansion of the trade. These reports are published in the Indian
Trade Journal. '

Prof. N. G. Ranga : Will Government consider the advisahility of
publishing a comnprehensive report of all the remarks made by the
Trade Coinmisioners, so that it will be sasgy for those who sre intorest-
ed in agricultural problems to get it and study it !

8ir Girjs Bhankar Bajpal: I have already informed my Honour-
sbie friend that quarterly. reports, which I have no doubt are as com-
prchensive as the subjest matier requires, are issued and published in
the Indian Trade Journal. '
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Lo#s SoManvED By TEE Prasanite 1N Tar Qurfra Bamraquixs. :

331. *Prof. N. G. Ranga : (¢) Will Government be pleased to state
if they have estimated the loss sustained by the peasants in the Quetta
earthquake !

(b) 1f so, how much is that loss t

(¢) How many peasants have been niade homeless and landless ?

(d) What are the steps taken of proposed to be taken to settle theit
driythere else and provide them with land 1

(e) Will Government state whether any lands in the mewly irrigated
portions of the Punjab or Sind are proposed to be granted to them 1

Mr. J. G. Acheson: (a) Yes, Sir.
(b) Approximately rupees five ahd a half lakhs, _
(¢) About 2,676 houses were destroyed and roughly 12,800

peéasants were rendered homeless. No peasants have been Tendered
landless ag damnage to land has been comparatively msignificant.

(d) Grants have been made for the reconstruction of houses but
as there has been no appreciable damage to land it has not been tound
necessary to take steps to settle the peasants elsewhere.

(¢) No, Sir.

Prof. N. G Ranga : In view of the fact that in the report pub-
lished by the Government of India it is said that this earthquake has
affected several hundreds of square miles of land, does the answer
given by the Flonourable Member relate to all the peasants affected by
the carthquake ¢

Mr. J. G. Acheson : Does the Honourable Member want to lmow
if my answer refers to the whole of the area § If so, yes, Sir.

Mr. Lalchand Navalrai : May 1 know if the lands of these pea.snnt!
have been destroyed !

Mr. J. G. Acheson : There were quite a tonsiderable number of
casualties among the villagers ; but they were not so heavy as in the
elty

Mr. Lalchand Navalrai : I was asking whether the cultivated lands
were affocted ?

- . Mr. J. G. Acheson : T thought the Honourable Member was en-
quiring about loss of life. Land has scarcely been affected. That also
applies to orchards which are, of course, very important in Baluchistan:

GRANT FOR THE DEVELOPMENT OF THE HanDLoOM WEAVING INDUSTRY TO THE
Mapras PrEsipENCY, .

332. *Prof. N. G. Ranga : (a) W:ll Government he pleased to stnte
(§) the principles on which. they dre allocating the handloom’
awa opment grant between the various proﬂneea, (#) if such a pﬂnd‘g
an nsje;ted to by the Madras Govérnient,’ and (iﬁ) if 8o, on ‘w"hlt
grounds -
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. ge) Are Government aware of the fact that the Madras Governmant
Hels' been - spetiding larger stimg upon the development of kandloomr
weaving than other Provincial Governments and is it a fact that the
expenditure of Provincial Governments on handlooin weaving only during
the Jast four or five years was taken into. eonsideration, and that the
Madras Presidency gets very mueh less than what is really due to her, if
ber total expenditure during the last decade is cansidered ?

(¢) Are Government prepared to reconsider their method of allo-
cating the grant so as to allot more to the Madras Presidency !

The Honourable Mr. D. G. Mitchell : (a) (i). The Sixth Industries
Conference proposed that the grant for the first year should be dis-
tributed half in proportion to the consumption of eotton yarn in hand-
loom weaving in the provinces and half in proportion to the actual
expenditure of the Local Governments on the improvement of the
cotton handloom weaving industry under certain specified heads during
the five yeary ending the 31st March, 1934. This basis was accepted
by Government for the first 17 months of the scheme, 1.e., up to the

31st March, 1936.

(a) (4). No.
:+: (a) (4#%). Doeg not arise. :

(1) The reply to the first part is in the negative and to the second
part in the affirmative. As regards the last part, the allosation was
made according tc the principles recommended by the Conference.

(¢) 'The basis of allocation of grants in future years will be con-
sidered by the Seventh Industries Conference to be held in October.

Prof N. G. Ranga: Have Government any scheme by which this
total grant is likely tc be increased in the near future !

The Honourable Mr. D. & Mitchell : I bhelicve at the present
moment there is little prospect of the.total grant being increased.

BrL re ExeEMPTION OF A PoRTION OF THE LANDS OWNED BY PEASANTS FROM
THE PROPERTIES LIABLE TO BE ATTACHED FOR THE PAYMENT oF DEBTS.

333. *Prof. N. G. Ranga : (¢) Will Governmont be pleased to stuto
if they are thinking of introducing legislation to amend thae. Civil Pro-
cedure Code Act of 1908 so0 as to exempt & portion of the lands owned by
peasants from the property or properties liable to be attached for the
payment of debts !

(5). 1f 8o, when will such a Bill be introduced into the Assembly ?
. (e) If not, are Government prepared to consider the advisability of
mtrndncinr,:_ such a Bill ?

H The Honourable 8ir Henry Oraik : (s) The answer is in the nega-
ve.

(b) Does not arise. .

(c) As the Honourable Member is aware, Mr. Ananthaseyanam’
lomlrtut notioe, last Session; ¢f his intention to: xsove for the intro-
duction of a Bill to aménd section 60 of the Civil Proeeduve Code with tha
ssme object in view. Notice of a Bill which infer alia seeks to protect
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from, attachment small agricultural holdings has algo been, received from
the )lomoursble Member h.lmselli (fovernment w ‘have an opportpmty
in due course of stating their attitude on the aub_]eet in "the House in
conuection with these Bills.

Prof. N. G. Ranga : What is the attitude of Government towards
the Bill proposed to be introduced by Mr. Ananthasayauam Ayyangar §

The Honourable Sir Henry Oraik : I have said that Government
will have an opportunity of stating their attitude when the Bill comes
up. '

CrAIMB OVER THE WATERS OF THE Tm:cmﬁmx Rrver.

334. “Prof. N. @. Ranga ; (a¢) Will Governmeut be plcased to state
what progress has becn made in regard to tiw request of the Madras
Government that the Government of India should appoint a tribnnal to

decide the elaims of the four Governments over the waters of the Tunga-
bhadra river ?

(h) What is the reply received from the Bombay Government ¢

(¢) What are the obstacles standing in the way of developm;_ this
project 1

The Honourable Mr. D. G. Mitchell : (a) The proposal that a Court

of Arbitration should be appointed has been put to the (lovernments of
Boiwbay, Mysore and Hyderabad.

(b) The Government of Bombay have agreed to the appvintment of
a Court.

{c) The project is beset by political, engineering and financial diffi-
ceulties.

Prof. N. G. Ranga : What is the nature of the reply received by the
Government of India from the Mysore Government

The Honourable Mr. D. G. Mitchell : 8o far no reply has been
received,

Prof, N. G. Banga : How long ago did the Government of India
address the Mysore Government ?

The Honourable Mr. D. G. Mitchell : I want notice.

Prof. N. G. Ranga: Will the Government of India l'emind the
Mysore Government to send an early reply ? ' o

The Honourable Mr. D. G. Mitchell : We have alrealy done so.

Ao'ra PABSED BY PRrovINCIAL LEGISLATURES TO RELIEVE THE BURDEN OF
AGRIOULTURAL INDEBTEDNESS.

S15. *Prof. N. @. Ranga : Will Government be pleased to place in
the Library of the House the Acts passed since 1934 hy various Provincial
Legislatures to relieve the burden of agricultural indebtedness in order
to enahle the House to see how far the recommendittions-of the Economice
Gonference 1934 have heen carried out !

The Honourable 8Sir Nripendra 8ircar : Ilay om the table o list of
A¢ts, copies of which have been placed in the lerary of’ the Indmh
Legislatnre.
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List of: dpts. Y S TN VSUT I & BN
Tha Ag‘rlou.ltumh' Loans United Promou (Amendmt) Act, M
The Assam Money Lenders Act, 1934, i

The Oentral Provinces Debt Conciliation (Amondmnt) Mt, 1934,

‘The Central Provinees Debt Conciliation (Amendment) Aect, 1985.

The Oentral Provinces Money Lenders Act, 1984,

The Madras Co-operative Land Mortgage Banks Act, 1934,

The Madras Debtors’ Protection Aet, 1934,

The North-West Frontier Province Redemption of Mortgages Act, 1935
The Punjab Relief of Indebtedness Act, 1034,

Ths United Provinces Agriculturists’ Relief Act, 1934.

The United Provinces Agriculturista’ Rolief (Amendment) Act, 19365.
The United Provinces Encumbered Estates Act, 1934.

The United Provinees Encumbered Estates (Ameondment) Aet, 1985.
The United Provinces Regulation of Sales Act, 1034,

The United Provinees Temporary Regulation of Execution Aet, 1934.
The Uesurious Loans (Central Provinces Amendment) Act, 1084,

The Usurious Loans (North-West Frontier Provines Amendment) Act, 1985,
Thy Upurious Lwoens (United Provinces Amsendmont) Act, 1884.

—

AGREEMENT WITH THE KATHIAWAR SrATES ABOUT CUSTOMS.

336. *Mr. 8, Satyamurti : Will Government be pleased to state :

(a) whether any agreement has been arrived at betwesu them and
the Kathiawar States about customs ; and
(b) if so, what the terms of the agreement are |
The Honourable Bir James Grigg : I am not yvet in a position to
make any statement on this subject.
- Mr, 8, Batyamurti : May I know what the povition is ¥ Is it that
a lot of smuggling is going on through the Kathiawar ports 1
The Honourable Bir James Grigg : I do not think there is smuggling,
for that can be checked at Viramgam line. But it is a- matter of com-
mon suspicion that rebates are being given.
Mr. B. Satyamurti : Have Government lost large sums of money
over this 1
The Honourable Bir James : The problem is 1ot only one of
loss of revenue, but of diversion of trade from Bombay. In one case,
of course, the diversion of trade, which is held by the Durbar to be

within the terms of their treaty, has heen very heavy indecd, and the
diversion of revenue has consequently been very big also.

Mr. 8. Batyanmrti : Why is there such a diversion of trade !,
. - 'The Honourable Bir James Grigg : I think the Honourable Member
had better leave me to try and deal with that question. I will promise
to make a statement as soon as I can.

Mr. B. Satyamurti : Before the next Bm‘lget ‘Bession 1 If so, I shall
not ask any more questions.
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Thoﬂombloﬂir.lmerju Ihopeso butlcmnot make
any promise, -

Mr. 8, Batyamurti : In view of this = noncpossumais attltu&e, my
Ilonourable friemd will forgive me for using that word, I want to know
wh. there is this continual diversion of trade from Bombay to Kathia-
war ports. There is something which my Honourable friend does not
want to disclose and which exisis.

The Honourable 8ir James Grigg : One obvious reason is that for
certain areas the Kathiawar ports have a deflnite economic advantage
in having a shorter railway route as compared with the ports of British
India. But that is not the whole story.

Mr. 8. Satyamurti : What is the whole story !

The Honourable Bir James Grigg : I am not in 4 position to say.

Mr. 8. Batyamurti : Will the Honourable Momier expedite this
matter, as much as possible §

The Bonourable 8ir James Grigg : I am trying to do so.

Mr. 8. Batyamurti : Are Government spending large smns of money
to buy up their opposition §

4 The Honourable 8ir James Grigg : The Honourable Member is now
shing,

ForuaTiON OF COFFEE Poows 1n KENYA WITH A VIEW TO DRIVE OUT THE
INpIAN BETTLERS,

337, *Mr, 8. Batyamurti : Will Government be pleaséd to state :

(a) whether their attention has been drawn to the attemnt of the
White settlers in Kenya to form coffee pools with a view
to drive out the Indian tréders in the same way ag they are
being driven out of the clove trade in Zanzibar ;

© (b} if not, whether they are prepared to maks enquiries in the
matter ; ani
.'(“) what steps: they propose to take 1
8ir Qirfa Shankar Bajpai: (a) to (c). Goverament have seen’
reports in the Press of certain proposals said to have heen made by ax
unofficial organisation called the Coffee Board of Kenya for the hetter
distribution of coffee but have received no representations on the sub.
jeet from the Indian commmutv in Kenya, dnd do not, thﬁrefore pro-
pose to take any action in the matter. B

Tum!nn OF THE C.wn. AND MILITARY ADMINISTRATION OF Guerr To m
GOVERNMENT OF INDIA.

338. *Mr. 8. Satyamurt! : Will Government be pladsed to state :
(a) irh(gther it in a Tact that the treaty between the Kasthmir

ovérnment and the Governnkent of Tndia, whereby the divil
and military administration of the Gilgit area will be trans*

ferred to the Government of India, hag heen sm\sd" qmd

(b) the extra cost involved in this transfeb 1
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. ¢ Mr. §. @. cheson ;. (6) The Honourable Member’s sttention s im
vited to ﬂ.m eompumqmi om the snbject issued on the 8th Jsnuary, 1935-

(3) NR.
h‘&mrﬁ Sotheremngextraqostatall!

Mr. J. G. Acheson : No, 8ir ; on the contrary, there has bgen a
net saving of approximately one lakh

CosroMs Quu'uous RELATTNG TO THE men -AND ManrmriME - Enu:s.

339. *H; 8. Batyamurti : Wﬂ.l Governmeprt be pleamd to state :

- (@) whether it i a fact that an important conlerence bhetween the
officers of the Political Department and th» Central Board
‘of Rbvenue was held - early in May to diseuss the issue
relating to customs questions with the Maritime and
Kathiawar States ;

(b) what the points were that were discussed ; and
(o) what the decisions are 1 ’

The Honourable 8ir James Grigg : Inter-departmental conferences
constitute & normal method of Secretariat procedure in 1mportant and
comphcated cases, aud this method has been frt.qucntb adopted in dcal-
ing with customs questions. The proceedings of such {'nn?t‘renceﬁt like
the noting on ‘Secretariat files, are confidential, and I am unable to dis-
close any information in regard to this particular or any other one,

Mr. 8. Satyamurti : Will these decisions be taken by Government,
before they are plaeed before this House ?

The Hongurable 8ir James Grigg : I think that is extremely likely.

Mr. 8. Satyamurti : Tn view of the fact that a lot of money is in-
volved in this matter, and Government are not in as strong a position
as it ought to be in view of this proposed Federation, will Government
try to strengthen themselves by taking the opinion of this Houss, re-
prescnting as it does the Indian taxpayer 1

. The Honourable 8ir James Grigg : I do not admit the Ilonourable
Member’s premise.

ReLEF TO THE FAMILIES OF THE PUBLIC SERVANTS K1LLED IN THE EARTHQUAXE
AT QUETTA.

340. *Mr. Lalchand Navalrai : Do Government propose to provide
any carthquake compassionate allowance, or sOme such relief, for the
families of those public servants killed in the earthquake at Quetta ¢ If
80, which and nnder what conditions 1

The Homourable Sir James Grigg : In regurd to certain cstablish-
ments whose conditions of servige are regulated by the Royal Warrant
and 1he King’s Regulations for the Royal Air Force, it has been held by
competent authority that death in the earthquake at Quetta shounld be
ireated as attributable to military service. The dependents of deceased
members of such establishments become, therefore, eligible for pensions.
The same prinoiple will be. applied in.the Indian Army. In regard to
eetablishments for which the rulés preseribe.twn scales of pension, the
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question of which scale should be applied i under'donéiderstion. Mnder
the rules applicable to eivil personnel contained: iw the Civil Seirvies
Regulations, no pensions are admissible 10 the dependents of such per-
sonnel killed in the earthquake, but the Government of India L have
decided to relax these rules and to grant pensions and gratuities.

Mr. Lalchand Navalrai: Will any gratuity be given where pension
ir not allowable 1

The Honourable 8ir James Grigg : I' assume the Honourable Mem-
ber is concerning himself only with the civilian personnei. I said that,
under the rules applicable to civil personnel ¢ontained in the Civil Ser-
vice Regulations, no pensions are admissible to the dependants of such
personnel killed in the earthquake, but the Government of India have
decided to relax these rules and to grant pensions and gratuitiea.

CoNBTRUCTION OF RoADES IN AssAM.

341. *8rijut N. O. Bardaloi : (a¢) Is it a fact that the Central
Reserve Fund for Development of Roads from income derived from
petro] tax, amounted to over four lakhs ?

(b) Will Government be pleased to state how much of it was derived
from petrol raised and refined in the Assam oil-fields ?

(¢) What was the amount allocated to Assam from the Central
Reserve Fund !

(d) How much of that sum was spent in the Assam Valley !
(e) Is the oil-field situated in the Assam Valley !

(f) What are the areas of Assam Valley Districts and the Surma
Valley Districts, excluding Hill Districis, separately $

(g) How many miles of kutcha roads exist in the Assam Valley and
how many miles of pucca roads !

(h) Are Government prepared to take up the question of construe-
tion of roaas inx Assam, so that the country may be cpened up ?

The Honourable Mr. D. G, Mitchell : (a) Yes. On a ten per cent.
basis the annual credit to the reserve was about Rs. ten lakhs per
annum, On a 15 per cent. basis (from 1934-35) the annual credit ig
likely to be over Rs. 15 lakhs per annum.

(4) The quantity of petrol produced in Assam is not constant, but
the production in recent years is equivalent to a eredit to the reserve in
the Road Account of between 1} and two lakhs of rupees per annum,

(¢) Ra. 27.30 lakhs. This grant has heen made partly from revenue
already received and a lump sum contribution of Rs. 40 lakhs, and partly
by anticipating future revenue, -

(d) A sum of Rs. 14.25 lalths has been allocated to the Assam Valley,
but works are only now being commenced and the expenditure to date
is nerligible. -

{e) Yes.

(f) The combined dreas of the Goalpars, Kamrup, Darrang,
Méwgong, Sibsagar, and- Lakhimpur districts in the Assam Valley ' bre
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23,032 aquare miles and the combined areas of the Bylhet and Cachar
Plains districts in the Surma Valley are 9,340 square ‘miles. e
(g} The Government of India have no information. The total
mileage in Assam is.600 miles of metalled and 7,186 miles of unmetalled
roads. : i

(k) The Government of Indis have already wmade very substantial
grants to Assam as indicated in reply to part (¢) of the question.

Brijut N. O. Bardaloi ; Of course the Government of India have
made substantial grants, but are Government aware tiint, in the northern
portion of Assam from Dhubri to Lakshmipur, ¢.s., ouz-half of Assam,
there are no metalled roads, and in the southern portion all the important
roads of Kamrup to Goalpara are cutcha ¢ And will Gerernment consider
three facts when they consider the question of comtribntion to the Road
Fund ?

The Honourable Mr. D. G. Mitchell : The Governinent of India have
already iaken into consideration the well-known fuci that Assam is
very badly off for roads. As regarde the allocation heuween the two
different valleys, that must be left to the Local Government.

Mr. F. W. Hockenhull : Will the Honourable Meniber tell us whether
any schemes have already been sanctioned from the central fund ?

The Honourable Mr. D. G. Mitchell : Yes, quite a large number,
CLAIMS FOR PROMOTIONS AND PREFERMENTS OF ASSAMESE SOLDIERS.

342, *8rijut N. 0. Bardaloi : (a) Will Government he pleased to
state how many natives of Assam Valley Districts, belonging to the Koch,
Rajbangsi, Kachari, Jharuas, Mikir and Saloi eastes are serving in the
Regiment known as ‘‘ Assam Rifles ', who are stationed to guard the
North-Eastern Frontier t _

(b Will Government state how many persons of those castes fought
in the Great War ?

(¢) Will Government enquire of the Assam Government and inform
this House whether the Assamese soldiers of these castes were praised for
their bravery and fighting qualities by the respective commanders of the
regiments in which they served during the War !

(d) Will Government state whethér Pairly educated youths of the
above castes are now finding employment in the Gurkha regiments in
larger numbers t If not, why not !

(e) Will Government state who, besides the following, are now
holding non-commissioned officers’ ranks among the soldiers in the
?'?rth-Ea.stern Frontier, who are inhabitants of the Assam Valley Dis-

riets

(1) Jemadar Debi Singh Mech,

(2) Jemadar Dhananjoy Kachari,

(3) Havildar Gangaprasad Rajbangsi,

(4) Havildap Tarak Chandra Rajbangsi,

(5) Havildar Bahadur Chandra Uzir, -

{6) Havildar Jatra Mikir, - . i ‘
(7) Havildar Mayhram Rdjbungsi 1 - R
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{) AreGownmentprepamdtotu.kestepstommmu!rm
among these eastes ! .

"(g) Are Government prepared to consider the. aham tior prmotlons
amd preferments. of these soldiers, who belong to:Dritisk fndin, in :the
saume way as in the case of inhabitants of Nepal ¢

The Honourable 8ir Henry Oraik : (o) 348.
(b) 448,

(¢) Several Commanding Officers expressed appreéeiation  of the fine
services rendéred by men of the Assam Rifles genemlly but no partmu
iar classes or castes were npecml}y mentmned :

(d) Practically no. A.ssa.mese with any educntwn apply for emlist-
ment in the Agsam Rifles, and. they are not recruited to Gurkha Reglments
of the Army because they are not Gurkhas.

(e) Besides the men named in the question there:are five Subedars,
threc Jemadars, 19 Havildars and. 17 h?alks who are inhabitunts of the
Agsam Valley distriets., A list of their names can be laid on the table
if the Honpurable Member wishes.

(f) According to the class composition of the Assam Rifles the num-
ber of Assamese should be 374 per cent. This percentage has ncver been
reached by recruits from these or other Assamese castes. Government
would be glad to see them tome forward in larger numbers provided they
intend to stick to the service.

(9) Promotion is made by merit alone and the clalms of all rastes
and tribes are equally considered.

8rijut N. C. Bardaloi : Is it a fact that those Assanseso, who are in
the ranks of non-commissioned officers, are mostly well educated - and
belong to the educated classes ¥ Will Government take these facts into
consideration in matters of promotion ?

The Honourable 8ir Henry Craik : My information is that, on enlist-
ruent, practically nonme of the recruits are educated. Possibly they re-
ceive some education in the regiment ; but presuming they all enlist as
sepoys in the first instance, my information is not in accordance with that
of the Honourable Member, '

8rijut N. 0. Bardaloi : As a matter of fact, I may inform the
Honourable Member that thev all originally enlist as sepoys, but only in
matters of promotion somehow their race intervenes and the Gurkhas get
promotion and they do not get the promotlon which they deserve. il
the Honourable Member make an inquiry into this grievance !

The Honourable Bir Henry Oraik : I do not quite sec what I am
to inguire into, I have said that promotion is made by merit alone, and
the claims of all castes and tribes are equally considered.

AssaM VALLEY PLANTERS' ASSOOIATION,

843, *Brijut N. O. Bardaloi : (a) Are Government aware that

an Indian Planters’ Ansoeia‘hdn, known as the Assam anley Planters’
Association, has been started in Assam ¢

(b) Are Government prepared to give representation to this body on
the Tea Cess Committee as well a8 on the Tea Licensing Committee t

e
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(c) Have Government instyucted the Tea Cess Cemmittee to tdke in
representative Indians in the executive of the Tea Cess Committee, as well
a8 in the gemeral committee, as assured by Sir Joseph Bhore during the
last Session of this House f

td) Do Government propose to lay down the method of electing
Indian members to the above bodies, so that Indian planters of Assam
‘Valley may also get representation f

The Honourable Bir Muhammad Zafrulla Ehan : («) No, Sir,

(b) In view of the veply to part (a) of the question, Guvernment are
unable to express any opinion as to the desirability of giving representa-
tion to the body referred to.

(¢} Government are unaware that any assurance of the nature men-
tivned was given by Sir Joseph Bhore last Sessiom. .

(«; Government understand that the existing provisions of the
Indian Tea Cess Act and the Indian Tea Conmtrol Act have in effect pro-
vided for the representation of Indian planters of the Assam Valley om
the Indian Tea Cess Committee and the Indian Tea Liocensing Committee.

@rijut N. 0. Bardaloi : That is not my question : my question is
this : certainly it provides for representation of the people interested,
in the Assam Valley, especially those who are members of the association
like the Indian Tea Association ; but the pledge given by the llonourable
Sir Joseph Bhore in the last Assembly was that the Government will see
that In:dians are taken into the exeeutive committee as well as the ganeral
committee of the Association : have Government dome anything towards
that ¢

The Honourable 8ir Muhammad Zafrullah Khan : [ have already
submitted that Government are unaware that any assurance of the nature
mentioned was given by Sir Joseph Bhore last Session.

Brijut N. O. Bardaloi : It should be in the Assewobly Proceedings.
1 am the person who started it, and, in his reply, Sir Joseph Blore said
that Government in future would see that more Indians are taken in in
1his committee : that was one of the conditons why the Bill wus supported
by me.

The Honourable Bir Muhammad Zafrullah Khan : 1 believe all that
Sir Joseph Bhore gave an assurance about was that when ihe Tea Cess
Association puts forward more comprehensive proposals for the smend-
ment of the Tea Cess Act, the question of the proper represeviation of
Indian interests on the committee would be carefully borne in mind. That
stage has not yet arrived. Any assurance given by Sir Josepk Bhore will
be fully honoured.

APPOINTMENT OF AN INDIAN A8 THE CHAMRMAN or THE Bommay Porr
TRUST.

344, *8rijut N. O. Bardaloi : Will Government be pleased to state
if there is any bar to the appointment of an Indian as the Chairman of
the Bombay Port Trust 1 '

The Honourable Sir Muhammad Zafrullah Khan : None.

12MTLAD B
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8rijut N. 0. Bardaloi : Have the Indian Merchants’ Chamber and
Bureau and other bodies been urging the desirability of appuinting an
Iudian during the last 11 years {

The Honourable 8ir Muhammad Zafrullah Khan : The desirabilit,
of appointing Indians has been urged in several questions to which
have already given a reply.

Mr. 8. Satyamurti : Then, why has no Indian been appointed ¢ Is
il:ere no Indian fit for that place 1

The Honourable 8ir Muhammad Zafrullah Khan : Indinus have on
severul oceasions heen Chairmen of Port Trusts.

Mr. 8. 8atyamurti : Here in Bombay ¢

The Honourable 8ir Muhammad Zafrullah Khan . Not in Bnmbay.

Mr, 8. Satyamurti : Why not ¥ Are there no Indians in Bombay ?
I thought it was an Indian ecity.

The Honourable Sir Muhammad Zafrullah Khan : No answer is
vecessary—Bombay is an Indian ecity.
Mr. 8. Satyamurti : Are there no competent Indians to he Chair-
men of the Port Trust there, when Indians can be Commeree Members 1
(No answer.)

8rijut N. 0. Bardaloi : Is it a fact that the administration of the
Port Trust has been extravagant !

The Honourable 8ir Muhammad Zafrullah Khan : No.

Mr. Lalchand Navalrai : May I know if there has heen an Tnclian
Chairman of the Karachi Port Trust ?

The Honourable 8Sir Muhammad Zafrullah Khan : Not 5o far as I

am aware,
Mr. Lalchand Navalrai : Then, which are those other places 1

The Honourable 8ir Muhammad Zafrullah Khan : The other places
are Aden and Chittagong : I helieve a question to that effeet has already
been put down, and, when it is reachied, T will be able to reply to it more

Fully.

Brijut N. O. Bardaloi : Is it true that the finanecial difficulties of
the I'ort Trust have contributed to the diversion of trade from Bombay.

The Honourable 8ir Muhammad Zafrullah Khan : [ believe there is
a question with regard to the alleged extravagant administration of the
Bomb:y Port Trust put down, and, when it is reached, I will he able to
give a veply.

ENQUIRY INTO THE FINANCIAL RELATIONS BETWEEN INDIA AND BURMA.

345, *Brijut N. 0. Bardaloi : Have (Government tuken any steps
to associate members of this IHouse and the public with the enquiry into
the financial relations between India and Burma finally 1

The Honourable 8ir James Grigg : If the Honourable Member is
referring to the financial adjustments between the two Guveraments, 1
would remind him that the subject is to be debated in this lruse during
the present Session.
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DisasiLrries or INDIANS IN' ZANZIBAR.. {

" 346. *Srijut N. 0. Bardaloi : What stepa have Goverument taken
to remove the disabilities from which Indians in Zanzibar are suffering, as
reported by the Government representalive sent there to investigate the
grievances of Indians !

8ir Girja Shankar Bajpai : The attention of the Honourahle Mem-
ber iy invited to the reply given by me on the 4th September, 1935, to
Mr. S. Satyamurti’s question No. 118,

INDIANS IN CoCHIN-CHINA, JAVA, (RYLONE AND BINGAPORE.

347. *Brijut N. C. Bardaloi : Are Governmont aware that Indians in
Cochiu-Chinn, Java, Ceylon and Singapore are being ill-treated ? Jf so,
what steps sre Government taking to remedy the same ¥

Mr. J. G. Acheson : The reply to the Honourable Momber’s question

i as Tollows :

(I) f«) An expulsion urder against certain Indian Cheltin: Bunkers
by th: Inde-China Government was cancelled upon representations being
made by ithe Government of India through His Majesty's Govermuent and
diplomatic channels.

(h; There is no truth in the allegation that Indians in C‘exlon and
Singapore are being ill-treated.

(r) Government have received no complaints of ill-treatment of
Indians in Java.

(IT} The question does not arise.

ABOLITION OF THE INDIA STORES DEPARTMENT IN LONDON.

348. *Brijut N. 0. Bardaloi: (¢) Is it a fact that the High Com-
missioner in England has to attend many social and political funetions t

(b) Is it a fact that he is a layman as regards Stores purchases are
concerned 1

(¢) Do Government propose to abolish the Stores Da artment in
[k.udon and entrust the Indian Stores Department with the duties of
inspection and other necessary functions in connection with the large pur-
chases for Government in India and abroad !

The Honourable Mr. D. G. Mitohell : (a) Yes.

(1) 1 do not know what my Honourable friend means by ‘ layman .
The position of the lligh Commissioner is the same as that of any person
holding high office who has experts working under him.

(¢) No: the Government of India are considering the pussibility of
amulgamating the London Store Department and the Indian Stores
Department.

Mr. Lalochand Navalrai : May 1 know, when this amalgmt.mn talnaa
place, whether it will be in England or in India ! ¥

: The Honourable Mr. D. G. Mitchell : The investigation has still 1o
be carried out, and it is impossible to give any exact date at present.
L20SLAD 2
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ErrecT oF THE OTTAWA AGREEMENT ON INDIA AND TEE DoMINIONS.

849, *8rijut N, 0. Bardaloi : (a) Has the Ottawa P’act benefitted
the British producers on account of substantial preferential duties ?

() Will Government state to what extent Indin has benefitted on
account of that Pact !

The Honourable 8ir Muhammad Zafrullah Khan : (¢) and (b). Gov-
ernment do not propose to offer an opinion on the results of the Ottawa
Trade Agreement pending the disenssion of the matter in the mnext
Budget Session. Meanwhile, a report on the working of the Ottawa
Agreement for the year 1934-35 will be laid on the table of the House at
an early date.

Mr. 8. S8atyamurti : When does this Pact expire ¢

The Honourable 8ir Muhammad Zafrullah Khan : I believe some
time in the spring of 1936.

Mr. 8. Satyamurti : Will Government place the matter before the
House, before the expiry ¢

The Honourable Bir Muhammad Zafrullah Khan : 1 believe so : it
will be possible to do so, T think.

8rijut N. C. Bardaloi : s it a faect that from England 224 crores
worth of articles less was exported to India ?

The Honourable Bir Muhammad Zafrullah Khan: I have already
replied to all questions in detail on this matter.

PurcHASE oF IRON AND STEEL MATERIALS BY INDIAN RamLwavs.

350. *Srijut N, O. Bardaloi : Are the Railways in India purchasing
all available iron and steel materials in India, or mostly in the United
Kingdom ?

Mr. P. R. Bau : State-managed Railways in India follow the Stores
Purchase Rules and purchase all their requirements of articles manufae-
tured from iron and steel in India on the rupee tender system. Pre-
ference is given to articles of Indian manufacture when the quality is
satisfactory and the price not unreasonable.

Company-managed Railways also make large purchases of iron
and steel artieles of Indian manufacture.

Pandit Lakshmi Kanta Maitra : May I know from the Honoursble
Member the extent of the purchases made in England !

Mr. P. R. Ran : 1 must have notice.

Mr. 8. Batyamurti : What is the percentage of iron and steel mate-
rials purchassd by Company-managed Railways outside thin eduntry
every year !

Mr. P. R Ran: I am afraid T have not got the figures here : T shall
be glad to get them if my Honourable friend so desires.
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ENQUIRY INTO THE SYSTEM OF LEVYING INOOME-TAX.

351. *8rijut N. C. Bardaloi : (a) Is there any shance of an enquiry
by British experts about the system of levying income-tax ¢

(b) 1f so, do Government propose to see that Indian businessmen are
also associated with that Committec ¢ '

The Honourable 8ir James Grigg : I would refer the Honourable
Member to the reply to question No. 35 asked by Sardar Sant Singh.

Rx-TRANSFER 0oF SYLHET TO BENGAL.

352. *Brijut N. O, Bardaloi : (a) Are Governmeut aware that
a resolution was passed in the Assam Legislative Council some time back,
at the instance of the members from Sylhet, that Sylhet should be trans-
ferred 1o Bengal on the ground that Sylhet is a part of Bengal by raee
and cultuve and as such it should be re-transferred to Bengal ?

(b) Do Government now propose to consider the question, in view of
that resolution ?

The Honourable 8ir Henry Craik : (a) I am aware of the Resolutions
which have been discussed in the Local Legislative Council on this subject
from time to time. But 1 might remind the Honourable Member that
the last of these Resolutions, that was passed in 1928, opposed the
transfer of Sylhet to Bengal. A Resolution moved in favour of the
transfer in 1932 was withdrawn after discussion.

(b) No.

8rijut N. C. Bardaloi : Is the Honourable Member aware that there
is 8 strong movement in the Assam Valley distriets regarding this trans-
fer of Sylhet to Bengal which is now being carried on !

The Honourable 8ir Henry Craik : If there is such a feeling, it has
not becn reflected in the Loeal Legislative Couneil,

Pandit Lakshmi Kanta Maitra : Is the Honourable Member aware
that the people of Sylhet are in favour of being trausferred to Bengal f

The Honourable 8ir Henry Oraik : T am not aware that there is any
wnanimity of feeling in that direction.

Pandit Lakshmi Kanta Maitra : Is the Honourable Member aware
that there is a vast volume of publie opinion anong the people of Sylhet
that they should be tramsferred to-Bengal 1 ,

Thes Hononrable 8ir Henry Oraik : No douht there is some opinion
iu favonr of {he transfer : T am not prepared to admit that it iz large.

Pandit Lakshmi Kanta Maitra : Is the Honourable Member aware
that the Assamese people are willing that the people of Sylhet should
be taken over by Beungal !

The Honourable Sir Henry Oraik : | have already said that, if there
is such a feeling, it is not reflected in the décisions of the Legislative
Council. C
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REPORT AND RECOMMENDATIONS OF THE (o00ANUT INDUSTEY COMMITTEE.

353. *Mr. Bamuel Aaron : Will Government be pleased :
(a) to state whether they have considered the report and the re-
commendations of the Coinmittee appointed to enquire into
the cocoanut indusiry in India ;

(b) if so, to place on the table of this House a copy of the report
of the Committee ; and

(e) to state what they have already done, or propose to do, to
proteet this industry from foreign competition ?

The Honourable Sir Muhammad Zafrullah Khan : (a) to (c¢). The
Report and the recommendations of the sub-committee are under the
consideration of the Government of India. The question of releasing the
Report will be considered after the Government of India have completed
their examination of the case.

Prof. N. G. Ranga : When did Government receive that Report ?

The Honourable 8ir Muhammad Zafrullah Khan : T have not got the
exact date.

Dr. T. 8. B. Rajan: May I know how long has this Report been
under the consideration of the Government ?

The Honourable 8ir Muhammad Zafrullah Khan: It has been
under the consideration of the Government of India for some weecks,
but I do not believe there has been any undue delay in considering this
matter.

Mr. 8amuel Aaron : May I know if there has been any inerease in
duty on cocoanuts ?

The Honourable 8ir Muhammad Zafrullah Khan : It is obvious I
ocannot give an answer to that question before consideration of the Report
has been completed.

ExroRT AND IMPORT TRADE BETWEEN INDIA AND CEYLON.

334. ¥Mr. Bamuel Aaron: Will Government please state :

(@) if it is a fact that the Government of Ceylon have sent, or
propose to send, a representative of theirs to confer with the
Government of India and enter into a pact in regard to the
export and import trade between India and Ceylon ; and

(b) if so, at what stage the matter stands at present ?

The Honourable 8ir Muhammad Zafrullah Khan : (¢) In May, 1933,
an official deputation from the Qovernment of (eylon visited S8imla to
disouss the guestion of the reciprocal grant of preferences between India
and Ceylon.

(b) The discussions have been susnmended pending a decision as to
the appropriateness of the existing import duties on cocounuts and
cocoauut produects.

_Mr. T. 8. Avinashilingam Chettiar : When do they propose to take
up the discussion again ?
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The Honourable Bir Muhammad Zafrullah Khan : After they have
come to some decision with regard to the scale of duty on cocoanuts and
eocoanut products.

Mr. F. E. James : May 1 ask, Sir, in view of the fact that this matter
bas been pending for a long time now, whether the Honourable the
Commerce Member will do his hest to expedite Government conclusions
efter they consider the Report ¢

The Honourable Sir Muhammad Zafrullah Khan : [ have recently
been in the Kerala country, and several representations were made to
me that the scale of duties on cocoanuts and cocoanut products reyuired
the immediate attention of the Government, and, being impressed by
those representations, I am trying to do my very best to expedite the
decision on the matter.

LearriMaTE RigHTS OF INDIANS IN CEYLON.

355. *Mr. S8amuel Aaron : («) With refercuce to their reply to
parts (d) and (e) of the starred question No. 428, dated the 22nd
February, 193, regarding the legitimate rights of Indiam Settlers in
Ceylon, will Government please state whether any notice has been received
from the Government of Ceylon regarding the appointment of a comdmis-
sion ; and

(b) if so, what action has been taken by Government in the matter f

8ir Girja Shankar Bajpai : (a) No, Sir.

(b) Does not arise.

REcOMMENDATIONS OF TRE DruGs ENQUIRY COMMITTEE.

356. *Myr. Mathuradas Vissanji : (a) Is it a {act that the Drugs
Enquiry Committee, appointed by the Government of India, submitted
their report so far back as 1931 ¢

(b) Have Government received representations from the Indian
Merchants’ Chamber and other Chambers of Commerce, as also from the
Federation of Indian Chambers of Commerce and Industry, urging Gov-
ernment to initiate neeessary legislation giving effect to the recommenda-
tions of the Drugs Enquiry Committee !

(e) If so, will Government be pleased to state the reasons, if any,
why &ction has been delayed for such a long time on this matter of all-
India importance !

(d) Are Government aware that, throughout the country, cases of
adulteration of drugs, etc., are on the increase every year and that the
public suffer helplessly through want of necessary and effective legislation
to check this evil !

(e) Will Government be pleased to state when they intend introdue-
ing a Bill giving effect to the various recommendations of the Drugs
Bnquiry Committee 1

8ir Girja Shankar Bajpai : (a) Yes.

(b) Governmnet have received sueh representations from several
anmmercial associations.
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(c) and (e). Legislation ean be effective only if organisations to
enforoe its provisions as proposed by the Committee are sct up both by
the Government of India and by the Provinces. For financial reasons
this has not been found possible so far. No scheme undertaken by the
Government of India alone could be effective.

(d) The position may possibly be as stated by the Honourable Mem-
ber.

Bania SHops IN THE MARKET Bazar, KasauLi

357. *8irdar Jogendra S8ingh (on behalf of Mr. Shamn Lal) : (a) Is
it a fact that up to the year 1928 all kinds of shops, including what are
called bania shops, or provision shops, were allowed to be opened, and
continvned to be in the Market Bazar, Kasauli, without any objection on
the purt of the Cantonment Authority ?

(5) Is it a fact that owing to a few plague cases having occurred in
1928, all bania or provision shops were closed down in order to prevent
the Lreeding of rats, supposed to carry plague germs {

. (¢) Are Government aware that there are a larze number of stalls
in the Market Razar owned by the Cantonment Authority snd rented
yearly for uuusually large sums and that, despite the prohibilion of
bania shops, all sorts of provisions and Indian sweetmeats have been
aHowed to ke kept in the stalls, in spite of the repeated ohjeetions raised
by the shopkeepers of Kasauli t

(d) 1s it a fact that in 1934 three shop-keepers, namely, Messrs.
Baron Mall & Sons, L. Mansa Ram Sud, and Messrs. Ram Chand Bonl

Chand, were allowed the monopoly for opening bania shops in the Market
Dazar 1

(e) Are Government aware that the result of monopoly granted to
shese shop-keepers has been the practical ruin of the business of old and
permanent shop-keepers in the old hazar of Kasauli ¢

(f) Are Government aware that there exists a great feeling of resent-
ment over this policy of discrimination and favouritism of the Cantonment
Awuthority, and a number of representations had been made by All-India
Cuptonments’ Association and the shop-keepers of Kasauli 1

(g) Are Government prepared to take immediate steps to see that
either the Bania shops and provision shops are removed from the Market
Bazav, or mll persons, without any diserimination, are allowed to open such
shops in 1he Market Bazar on equal terms and conditions !

“Mr. @ R. F. Tottenham : (a¢) and (p). Yes

(c) There are 37 stalls in the Market anar Kasauli Cantonment,
which belong to the Cantonment Authority and have existed there for a
long time. These stalls are leased annually on rents which are either
auctioned or de‘ermined by tenders. This year seven stalls were rented
to betelsellers who also sell sweetmeats. tea, biscuits, etc. The sale of
dRhal, shee and other foodstuffs is prohibited.

(d) In 1934, three licenser were given to the persons named but
there was no question of monopoly.

(s) No.
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(f) Government understood that the Cantonment Authority has
received many represeniations and has given them due consideration.
There is no intention of granting a monopoly {o any of the shopkeepers.
The Cantonment Authority do not consider it desirable to allow more
bamie shops dealing in food grains in that locality owing to its close
proximity to the barracks. Rats are increasing in the Cantonment,

(g) Government are not prepared to interfere in the municipal ad-
ministration of the Cantonment,

Enquiry iNTo TEE CoNpucT OF AN IMPERIAL SERVICE OFFICER.

358. *Sardar S8ant 8ingh: (¢) Will Government pleave state
the number of Imperial Services officers who have been tried under Aect
XXXVIT of 1850 ¢

(b) Will Government please state how many of them were tried by
one Commissioner and how many by two or more ?

e} Will Government please state who is the competent authority to
order an enquiry into the conduct of an Imperial Service officer 1

(d) Will Government please state whether any Local Government has
any authority to order or institute an enquiry, under Act XXXVII of
1850, intv the conduct of an Imperial Service officer t

The Honourable 8ir Henry Oraik : (a), (b) and (c). I would refer
the Honourable Member to the reply given to Sardar Mangal Singh’s
starred question No. 313.

(d) No.

PERMANENT WaY INsPECTORE ON THE NORTH WESTERN RaiLway.

359. *Bardar Bant 8ingh: (¢) Will Government plense slate
the number of Permanent Way Inspectors on the North Westeru Railway ¢
How many of them are Hindus, Sikhs, Muslims, Anglo-Indians, domiciled
Europerns, Indian (hristians, and Puarsis ?

(b) What is the total population of the Sikhs in the Punjah, North-
West Frontier Provinces, Sindh and the Delhi Provinee, through which
the North Western leway passes 1

(¢) What is the proportion of Sikhs to the population of the Muslims,
Hinlas, Anglo-Indians, domiciled Europeans, Indian Christians and
Parsis ¢

(d) Has the attention of Government been drawn to the notiee issued
by the North Western Railway, inviting applications for admission to the
Walton Training School, Lahore Cantt., to undergo training as 1’erma-
nent Way Apprentices from the 16th September, 19351 If so, what
proportion of the vacancies has been reserved for each community and
why !

Mr. P. R. Bau: (a) The availahle information will be found in the
North Western Railway Classified List of subordinate staff of all Bran-
ches in receipt of Re. 250 per mensem and over or on seales of pay rising
to Ra. 250 per mensem and over, a copy of which is in the Library of the
House.
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(b) and (c). I would refer the Honourable Member to the Census of
India, 1931, Volume I, India, Part II, a copy of which is in the Library
of the House

(d) The Agent, North Western Railway, reports that of the ten
vacancies, eight have been reserved—six for Muslims, one for Anglo-
Indians and one for other minority communities. These proportions were
fixed in accordance with the instructions regarding the representation
of Muslims and other minority communities in railway service.

EQUIPMENT OF THE AJMER RAiLwAY WORKSHOPS WITH ADDITIONAL PLANT
AND MAOCHINERY FOR THE MANUPACTURE oF LoOOMOTIVES.

360. *Mr. V. V. Giri : What additional amount of capital has been
invested to equip the Ajmere Railway Workshops with necessary addi-
tional plant and machinery for the manufacture of Jocomotives ¢

Mr. P. R. Rau : The Ajmer Railway WorkshoFs have carried out
repairs to locomotives as well as the building of locomotives for the
past 39 years. The greater part of the machinery is employed both on
repairs and building. It is, therefore, not possible to state how much
of the capital invested in the workshops is attributable to repair work
and how much to the building of locomotives,

LOCOMOTIVES MANUFACTURED IN THE AJMER RamLway WoREKsHOPS.

361. *Mr., V. V. Giri : Will Government be pleased to state the
number of new locomotives of different type manoufactured in Ajmere
Ruilway Workshops during each of the last five years and the respective
cost per locomotive of each type !

Mr. P. R. Rau : I place on the table a statement giving the informa-
tion required.

Locomotives manufactured in Locomotive Shops, Ajmer.

Ttem Yu.r in which | Number | Class l Cost: |
No. faotur- fi | manufac- per Remarks.
ed. tured. | tured. locomotive.
Rs.
1 | 1930.31 .. 7 a2 51,720
2 " . 2 | YD 77 680
3| 1931.32 .. 13 YD 77,680
4 | 1932-33 ‘e 15 YD 73,398
6| 1033.84 .. 13 . YD 84,183 | Thewse locomotives  were
fitted with Poppet Valve
enT.
6| 193435 .. 2 YD 84,183 '.l{en figures are estimased
ones. Completion costs
arenot yet available, but
' will
lowar than the eetimated
7 " .. 14 YB 81,204 ones.




QUESTIONB AND ANSWERS, o7

Mr. V. V. Giri : May I ask the Honourable Member, apart from the
assembling of parts of locomotives, whether there is any real manufac-
ture of loccmotives in Ajmer Workshops ¢

Mr. P. B. Bau : 1 think the position was fully explained by the
Honourable the Railway Member the other day. What the Ajmer
Workshops do, to the best of my knowledge, is to purchase a certain
amount of fittings and parts. They do not, I believe, manufacture all
the parts of the locomotives themselves.

Mr. V. V. Giri : Can the Honourable Member give us information
a8 to what pats are manufactured in Ajmer Workshops or at least can
he give us that information at a future date ?

Mr. P. R. Rau : I should have notice of that question, Sir.

Mr. T. 8. Avinashilincam Chettiar : What percentage of parts are
manufactured in Ajmer Workshops and what percentuge of parts are
imported ¢

Mr. P. R. Rau : 1 should like to have notice of that question, Sir.

SALOONS AND INSPECTION CARRIAGES ON' EAOH RAILwAY.

362, *Mr. V. V. Giri : (a) Will Government be pleased to state the
nuinber of saloons that were utilised, without ordering for new ones, by
pooling the existing stock on different Railways 1

(b) What is the present number of saloons and inspection carriages
on each Railway ?

(¢) 1s it a fact that nearly 40 per cent. of the officers have saloons
provided for them and if not, what is the actual percentage 1 -

~ (d) Will Government be pleased to state the annual costs of repair
and mantenance incurred on saloons on each Railway since 1981t

Mr. P. R. Rau:.(a) and (b). The latest iuformation available is
in the statement placed before the Standing Finance Committee for
Railways in June, 1934, and contained in the Proceedings of their
Meeting, Volume XI, No. 2. The extent to which pocling has been re-
sorted to is shown in that statement.

{¢) The percentage differs on different railways. The percentage
for each railway will be found in the statement I have referred to.

(d) I regret that the information is not available as accounts for
regserved inspection carriages are not kept separately.

ReNEwaL or WagoNs oN INDIAN RaiLways.

363. *Mr. V. V. Giri ;: Will Government be pleased to state whether
it is a fact that the Indian Railway Conference Association have pressed
for renewal of nearly 21,900 wagons on Indian Railways ¢ 1If so, will
Government be pleased to state the data on which the Association came
to the above conclusion

Mr. P. R. Rau : The Operating Committee of the Indian Railway
Conference Association expressed the opinion that at present 21,923
wagons are uneconomical to run and has recommended that thev shonld
be re-conditioned or replaced during the three years commencing 1936-37.
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The opinion of the Committee is based on a consideration of the ages
of the wagouns, the cost of a periodical overhaul for certain types
compared with the average cost and their unsuitability to conform with
and to stand up to modern traffic conditions.

Mr. V. V. Giri : Have they submitted any report {

Mr. P. R. Rau : I think, Sir, they have sent a letter to the Govern-
ment of India on the point.

Mr. V. V. Giri : Will that letter be placed before the Railway
Standing Finance Committee for comsideration ¥

Mr. P. B. Rau : No, when proposals are placed before the Standing
Finance Commitiee for re-conditioning or purchasing wagons, the in-
formation contained there will be available to them.

Enquiry 1810 THE CoNDUCT OF AN IMPERIAL SERVICE OFFICER.

364. *Mr. Muhammad Azhar Ali: Will Government please state
how many officers of the Imperial Service have been tried under Aect
XXXVII of 1850, and how many of them were iried by one (lominis-
sioner and how many by two or more !

The Honourable 8ir Henry Craik : 1 would refer the Honourable

Member to the answer given to Sardar Mangal Singh’s starred question
No. 313.

PnEssEs AND NEWSPAPERS PUNISHED IN CONNECTION WITH ARTIOLES ON
~THE SmLverR Jusnxe Funp or THE QUETTA EARTEQUARE RELEF.

3G5, *Pandit 8ri Krishna Dutta Paliwal : Will Government be
pleased to state the names of the presses and papers whose securities have
been confiscated, or from whom securities have been demanded under the
Pross Aect, in connection with the articles on the Silver Jubilee Fund or
the Quetta earthquake relief, together with the amount of securities
demanded or confiscated from each ¢

The Honourable 8Bir Henry Oraik : 1 lay on the table a statement
which gives the information desired.

Statemend showing action laken agains! newspapers and presses under the Indian Press (Emer-
gency Powera) Act, 1931 for Publication of articlex on the Silver Jubiles Fund and the Quetin
Earthquake Relief.

1 - I Amount ? Amount
Rerial | Nameo of newspaper or Press. . of security |of security | Remarks.
No. - {demanded. | forfeited. ’
i |
i Re. | Ra
1 | Bandemataram, Calcutta .. 500 . For I ication of mnrnoh
on ‘the Siiver Jubllee cele-
brasions.
& | Saqti Press, Caloutta . 500, - Ditto.
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Amount | Amount
Sor || Mame ofnemipiper G PSS, | Ghamind | orteted, Ramaria.
Ra. Rs.
3 | Kistna Patrika, Masulipatam .. 2,000 | For publivation of at arsiole
m(:l::keol?ﬁl‘::z Quetts
4 | Trilinga, Madras 1,600 Ditto.
5 | Dhinamani, Madras .. 2,000 itto.
6 | Prabhat, Mangalore .. 2,000 Ditto
7 | Mangalore Press, Mangalore ‘ 2,000 Ditto.
8 | Indian Express Press, Madras 2,000 Ditto.
9 | Free Press Journal, Bombay .. 10,000 Ditto.
10 | Free Press Bulletin Preu,
Bombay .. .. 10,000 Ditto.
11 | Khilafat Daily (or Roznama-
e-Khilafat), gom bay .. 1,500 Ditto.
12 | Khilafat Press, Bombay 1,500 Ditto.
13 | Bombay Standard, Bombay 1,000 Ditto.
14 | Bun Printing Prees, Bombay . 1,000 Ditto.
15 | Biyasat Hyderabad (Sind) 1,000 Ditto.
16 | Chandan Electric Printing
Press, Hyderabad (Sind) 1,000 Ditto.
17 | Kbadim Quadim, Calcutta 500 Ditto.
18 | Kamali Prees, Calcutta 500 Ditto.
19 | Medina, Bijnor 1,000 Ditto.
20 | Vikas, Saharanpur 1,000 Ditte.
2] | Shujaat, Lahore 1,000 Ditto.
22 | Hindustan Prems, Lahore 1,000 Ditto.
23 | Tej, Delbi .. 1,000 Ditso.
24 | Qaumi Gazette, Delhi 1,000 ' Ditto.
2 ' Arjun, Delhi 2,000 Ditto.

lay on the table copies of the offending articles?

Pandit 8ri Kruhnt Dutta Paliwal : Will Government be pleased to

The Honowrable 8ir Henry Oraik :
at any rate I am quite prepared to lay such as we have.

I think we have got them all
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NoN-APPOINTMENT OF AN INDIAN A8 PRESIDENT OoF THE TARIPF BOARD.

366. *Pardit Bri Krishna Dutta Paliwal : Will Government please
state the reason or reasons for not appointing an Indian as President of
the Tariff Board in place of Mr. Wiles !

The Honourable 8ir Muhammad Zafrullah Khan : Mr, Fazal Ibrahim
Rahimtoola was appointed President of the Tariff Board in place of
Mr, Wiles, end the question, therefore, does not arise.

MEMBERS OF THE INcoME-TAX ENQUIRY COMMITTEE.

367. *Pandit 8ri Krishna Dutta Paliwal : (a) Will Government be
pleased to state the names of the members of the Inenme-tax Inquiry
Cownmittee ¥

(b) How many of them are Indians !

The Honourable 8Bir James Grigg : 1 would refer the Homnourable
Member to the reply to question No. 35 asked by Sardar Sant Singh.
The enquiry will be conducted by two experts from the British Inland
Revenue and one Indian member of the Indian Income-tax Department.

Prouisrtive Duty oN CLovE IMPORTS AND PROTECTION AGAINST INDEFINITE
MORATORIUMS DEMANDED BY INDIANS IN ZANZIBAR.

463. *Pandit 8ri Krishna Dutta Paliwal : Are Governnweut aware
that Indians in Zanzibar at a mass meeting on the 16th June, 1935,
demanded prohibitive duty on clove imports and protection agalnst
indefinite moratoriums ¥ If so, what steps, if any, have Government taken,
or propose to take, to see that these demands are fulfilled ?

8ir Girja Shankar Bajpai : The answer to the first part of the
question is in the affirmative. As regards the second part 1 would refer
the Honourable Member to the answers I have already given during

this Scssion to the numerous questions about Indian grievances in
Zanzibar.

CoNsIGNMENTS OF (tooDs FOR INDIAN IMPORT THROUGH EMPIRE SHIPPING,

369. *Pandit 8ri Krishna Dutta Paliwal : (¢) 1s it a faet that
Goverminent issued a circular letter to all the Loeal Governments, asking
them: to suggest to the major municipalities of their provinces that ex-
porters should be directed to consign goods fon Indiau import through
Empire shipping *?

(b) Will Government be pleased to lay a copy of the circular on
the table of this House f

The Honourable 8ir Muhammad Zafrullah Khan : () Yes.
(b) A copy of the letter is laid on the table.

From H. H. MaLik, Eaquire, I.C.8,, DEPUTY RECKETARY TO THE GOVERNMENT oF TNDIA,
IiepARTMENT OF COMMERCE, TO ALL Local, GOVERNMENTE AND ADMINISTRATIONS,
No. 33-M.1.134, patenp Nrw Drum, TRE 22Np Mazcn, 1935, .

Busaect :— Utilisation of British Skipping for the carriage of r.samo to and from thr
countries of the British Commonwealth.

I am directed to refer to the letter, which was forwarded with the lettér from

the Government of Indin, Home Department, No, F. §5/33-Eata., dated the 238rd March,
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<iBdd, requesting ofticers :¢ntitled to T.ee Concessioh pasmges to travel Empire
Ships. It was pointed out in that letter that the promotion and devel?];mont of
{mperiul trade are dependent to a large extent upon the maintenance of the shippiu
of tie Dritish Empire and that this Shipping is at present meeting with severs nnrsi
.apeiqual competition from State-aided foreign lines.

2. 1L am to say that, in order to secure the growth and maintenance of Imperial
sShipping which is an interest of the whole Empire, it has now been suggested that
puolie or pemi-public organisations concerned with the shipment of produce or the
importation of goods from overseus should give the fullest possible employment to
Empire ships. 1 am accordingly to request that, if there is no objection, Port Trusts,
important municipalitios and other loeal bodies under g mtr:‘lmc:t ct‘;l:;r:ilorornnent of

_..B_";;_‘_'.u_nmy be addressed in the mattar.
ete.,

Mr. 8. Batyamurti : Why did they do that ?

The Honourable 8ir Muhammad Zafrullah Khan : A copy has been
laid on the table, because it has been asked for.

Mr. 8. Batyamurti : Surely my Honourable friend must take it a
little more seriously. [ am asking why this Government issued this
circular letter.

The Honourable 8ir Muhammad Zafrullah Eban: I beg your
perdon,

Mr. 8. S8atyamurti : I thought it was very obvious.

The Hononrable 8ir Muhammad Zafrullah Khan : It was not so.
If it were so, T would have replied to the question certainly. The
letter was issued in order to encourage Empire shipping as sgainst
nou-Ewpire shipping,

Mr. 8. Batyamurti : What is the proportion of Indian shipping in
Empire shipping ?

The Honourable 8ir Muhammad Zafrullah Khan : The question does
not arise out of my reply.

Mr. 8. S8atysmurti : Yes, it does. 1 am asking what is the beneiit
to this country by asking Local (Jovernments to suggest to their major
munieipalitiex that exporters should be directed to consign goods for
Indien inport through Empire shipping. 1 want to know what is the
benefit to this country.

Tte Honourable Sir Muhammad Zafrullah Khan : As I have already
said. the question does not arise out of my reply.

Mr. 8. Batyamurti : It is.for you, Sir, to rule,

Mr. President (The Hoyourable 8ir Abdur Rahim) : The Honour-
able Member had better put down another question. ’ '

Mr. 8. 8atyamurti : That wil} be .Delhi Bession, 8ir. ..

Mr. T. 8. Avinashilingam Ohettiar : Is that a suggestion or an
‘order, Sir ! R T

The Honourable Sir Muhammad Zafrullah Khan : It is not an
order. T i L, -~
Mr. 8. Satyamurti : Was this Government asked by the British
Government to issne this communiqué, or was it a spontaneous act of
Empire loyalty 1
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The Honourable Sir Muhammad Zafrullah Khan : If my Honour-
able friend will put down a question on the subject, I will ascertain and
give a reply.

Mr. 8. Batyamurti : 1 shall put down a short notice question, and
I hope the Honourable Member will be able to give me a reply.

The Honourable Bir Muhammad Zafrullah Khan : I will not accept
ghort notice. It is not a matter of urgency.

Mr. 8. Satyamurti : Then, I ask for a definite ruling from you, Sir.

Mr. President (The Honourable Sir Abdur Rahim) : If the Honour-
able Member is not prepared to accept short notice, what can the Chair

do !

Mr. 8. Satyamurti : 1 am asking for a ruling, Sir. My question is
this, did Government issue the eircular out of their own spontaneous
loyalty, or was there any suggestion, direct or indircet, by the British
Government to the Government of India ¢ This supplementary ques-
iion arises out of part (a) of the original question.

The Honourable 8ir Muhammad Zafrullah Khan : My reply is that
I require notice of that question.

ExTERNED OR EXILED PERSONS NOT ALLOWED TU RETURN TO INDIA.

370. *Pandit 8ri Krishna Dutta Paliwal : (¢) Will Govermment be
pleased to state the names of the persons who have been externed or
exiled from India, as also of those who are not allowed to return to their
motherfand 1

() Do Government propose to allow them to return to their country !
If so, wien ! If not, why not ?

The Honourable Sir Henry Oraik : (a) and (§). There are only two
British Indian subjects who have applied for and been refused facilities
to return to India during the past ten years. One is Sailendra Nath
Ghose with whose case T dealt very fully in the replies given in this
Iouse on the 15th August, 1934, and 1st April last to Messrs. Mitra's
and Satyamurti’s questions Nos. 622 and 1287, respectively, and the
supplementary questions thereon. I have nothing further to add to
what was stated by me on those occasions, The second is Benoy Roy
Chaudhri who was released from detention under Regulation IIT of
1818 and allowed to go to Europe for medical treatment on the under-
standing that if he returned to India without permission he would again
become liable to detention under the Regulation,

Pandit Sri Krishna Dutta Paliwal : May T know what are the
offence or offences for which these people have been externed !

The Honourable Bir Henry Oraik : There is no question of an
offence.

Mr. T. 8. Avinashilingam Ohettiar : Then why were they refused
permisgion !

The Honourable Sir Henry Oraik : I have explained that in the
case of Sailendra Nath Ghose at considerable length. As repards the
other person, Benoy Roy Chaudhuri. he has not'heen allowed to return
to India, because his presence in this country would be a source of
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danger to the public peace, but, as a matter of fact, his case is at the
moment under consideration.

Mr. 8. S8atyamurti : Did Mr. Subhash Chandra Bose apply for
permission to return to India ¢

The Honourable 8ir Henry Oraik : No.

Mr. 8. S8atyamurti : He has not applied 1

The Honourable 8ir Henry Oraik : No.

Mr. M. Asaf Ali: Is he free to come back ?

The Honourable 8ir Henry Craik : That does not arise

Mr. M. Asaf Ali: The question was : Will Government be pleased
to state the names of' the persons who have been externed or exiled
from India, as also of those who are not allowed to return to their
motherland. And my supplementary question is, whether Mr. Subhash
Chandra Bose is free to come back to Indiz  That arises our of, “* us
-also of those who are not allowed to return to their motherland .

The Honourable 8ir Henry Oraik : The question asked me to state
the names of the persons who have been externed or exiled from India.

Mr. M. Asaf Ali: See the latter portion, ‘‘ as also of those whn
are not allowed to return to their motherland.”” My question is, is Mr.
Subhash Chandra Bose free to return to India ?

The Honourable 8ir Henry Oraik : So far as T know.

Mr. M. Asaf Ali : May I know whether Mr. Hardyal and Barendra
Nath Chattopadhyaya are free to come back to India ?

The Honourable 8ir Henry Oraik : 8o far as I am aware, Mr.
Hardyal is free to come back to India. T have no information that he
is not.

Mr. M. Asaf Ali: He is free to come back !

The Honourable 8ir Henry Oraik : Of course, if he takes the con-
sequences.

Mr. M. Asaf Ali : What about Mr. Barendra Nath Chattopadhyaya 1

Members on the Congress Nationalist Benches : We cannot hear
anything on this side.

Mr. M. Asaf Ali: Is Mr. Barendra Nath Chattopadhyaya free to
come back {0 India—Mr. Sarojini Naidu’s brother ?

The Honourable Bir Henry COraik : So far as I know, he is but the
Honourable Member had better put down a question.

Dr. Khan 8ahib : Is Kazi Abdul Wali free to return to this
country ?

The Honourable Bir Henry Oraik : The Honourable Member had
better put down a question. I have not got his name here, but I
tmagine he is free. In any case, the Honourable Member had better
put down a question.

p Pn.n,dit 8ri Krishna Dutta Paliwal : What about Raje Mahendra
Pratap 1.

The Honourahle fiir Henry Oraik : I have explained in answer to0
Y prg:l:.ot;s question. He is not a British Indian subject to the best of
my belief. o

1209LAD o

I
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Raciar DiscRIMINATION IN THE EasT INDIAN RAarnway HosprraL AT
TUNDLA.

371. *Pandit Sri Krishna Dutta Paliwal: (¢) Is it a fact that
in the Knast Indian Railway Hospital at Tundla, European and Anglo-
Indian nurses attend to the Indian patients only in speciiic cases, when the
Distriet Medical Officer considers it necessary ¥ If sn, will Government
be pleased to state the reason or reasons for this racial diserimination 1

(V) 1s it also a fact that Indians are not allowed to use the swimming
bath at Tundla ¥ 1f so, why ¥ Do Government propose to remove this
racial discrimination 1

Mr. P. B. Rau: (¢) Government are informed that this is not the
case and that there is no racial discrimination in the matter of nursing
in the medical department of the East Indian Railway.

(b) Government understand that the swimming bath at Tundla
is run by the Euporean Institute Swimming Club, whose members pay
subscriptions from which the expenses of water, electric current, ete.,
are met, and that no demand has so far been made by the Indian com-
munity for a swimming bath.

Mr. E. H M. Bower : In view of the obvious inference from
part (a) of the question that Indian patients prefer to be attended to
by European and Anglo-Indian nurses, will Government sece that the

propertion of European and Anglo-Indian nurses in hospitals is not
reduced ?

Mr. P. R. Rau: 1 do not think that arises out of this question.

Mr. 8. Batyamurti : With reference to the answer to part (b) of

the question, does the Railway Authority make any contribution to
this institution ?

Mr. P. R. Rau: I think the swimming bath was probably built at
the expense of the railway, but the maintenance is by the European
Institute.

Mr, T. 8. Avinaghilingam Ohettiar : Is it entircly maintained by the
European Institute

Mr. P. R. Rau : I understand that the members pay subseription
frome which the expenses of water, electric current, ete., are met,

Mr. 8. Satyamurti: Does the Railway Authority coutribute any
portion of the expense of maintaining this bath 1

Mr. P. R. Rau : I must have notice of that question. They say that
the expenses of water, electric current, ete., are met by the subscriptions

that the members pay. But there may be other items of expenditure
on maintenance which T am not sure of.

Mr. 8. Batyamurt{ : Will the Honourable Member make an enquiry

and find out whether there is any racial diserimination practlsed and,
-if 80, will he see that it is removed !

Mr. P. B. Rau: I am sure that if the Indian members of the staff
. form a elub ond are prepared to pay for the expentns of water, electric

current, etc.. the administration wounld he preépared to allot to them
certain time in which they can use the bath.
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Mr. T. 8. Avinashilingam Chettiar : Supposing the members of the
Indizan community who want that are few, will the benefit of this Club
be denied to them on racial grouuds t

Mr. P. R. Rau : That is a hypothetical question.

MOTION FOR ADJOURNMENT.

GOVERNMENT CIRCULAR PROHIBITING THE CONGRESS ASSEMBLY PaARTY
COMMITIEE TO ENQUIRE INTO AND REPORT UPON THi ADMINISTRATION
OF THE REPRESSIVE LAws IN BENGAL.

Mr, President (The Honourable Sir Abdur Rahim) : Order, order.

12 Noox 1 have received notice from Mr. Paliwal that he

’ proposes to ask for leave to move a motion for the

adjournment of the business of the House today for the purpose of

discussing a definite matter of urgent public importance, namely, the

issuing of a circular by the Government of India prohibiting the work

of the Committee appointed by the Congress Assembly Party to enquire

into and report upon the administration of the repressive laws in

Bengal. I should like to know from the Honourable Member how he

thinks his motion is in order. A number of questions have been asked
in this House on this subject already. -

Pandit 8ri Krishna Dutta Paliwal (Agra Division : Non-Muham-
madan Rural) : The questions did not lead to any discussion. We
understood only yesterday in reply to certain questions that a circular
has been issued by the Government.

Mr. President (The Honourable Sir Abdur Rahim) : Does this
matter refer to Mr. Mohan Lal Saksena’s visit to Bengal {

Pandit 8ri Krishna Dutta Paliwal : Mr. Mohan Lal Saksena has
received an answer from the Home Memher that the circular is a con-
fidential one and Government are not prepared to disclose it in the
public interest.

The Honourable 8ir Henry Oraik (Home Member) : T do not admit
that there was a circular.

Mr. 8. S8atyamurti : Do you deny it ?
The Honourable 8ir Henry Oraik : Why should I deny it

Mr. President (The Honourable S8ir Abdur Rahim) : Does your
motion refer to Mr. Mohan Lal Saksena’s visit and to the prohibition
to make this inquiry ?

Pandit S8ri Krishna Dutta Paliwal : The point is that a cireular has
been issued by the Government of India to. all the Local Governments pro-
hibiting the inquiry which the Congress Party was conducting and
putting impediments in the way of that inquiry. o

The Honourable 8ir Henry Oraik : No such circular was issued.
L209LAD * c2



CIRCULAR REGARDING GOVERNOR GENERAL’S ADDRESS TO
THE MEMBERS OF THE INDIAN LEGISLATUKRE.

Mr. President (The Honourable Sir Abdur Rahim) : Honourable
Members are aware that His Excellency the Governor General will address
the Members of the Indian Legislature on Monday, the 16th September,
1935, at 11 o’clock in this Chamber. In connection with the said Address,
the Secretary of the Legislative Assembly has issued Circular No. LXXIT,
dated the 21st August, 1935, informing Members about the dress which is
to be worn on the occasion. He has also suggested therein that Honour-
able Members should arrive at the Chamber by a speecified time. Mr, Sri
Prakasa has given notice of a question asking under what authority such
Cireulars are issucd by the Secretary and has also infoermed the Chair
thut there are several other Honourable Members who are alse interested
in this matter. The question referred to is not admissible as it relates
to a matter which is not primarily the concern of the Governor (eneral
in Council, but I think it desirable to make a statement in the Ilouse 1o
clarify the position.

Under sub-section (3) of seetion 63-B of the Government of India
Act, the Governor General has the right of addressing the Legislative
Assembly and may for that purpose require the attendance of its Members,
In exercise of this right, the Governor General, by a written order, fixes
the place, date and time of the Address which is communicated to Honour-
able Members by the Secretary of the Legislative Assembly. Under
instruetions from His Excellency, the Military Secretary informs the
Secretary of the Assembly as to the dress whieh should be worn by
Hononrable Members on the occasion of the Address, and the Secretary
of the Assembly ecommunicates these instructions to Members through a
cireular. The Secretary in such cases merely acts as a medium between
the Governor General and the Members of the Assembly just as the Sec-
retary of the Council of State does as far as the Council of State is con-
cerred. I may also point out that the Legislative Assembly Department
is inclided in the portfolio of the Governor General.

lionourable Members are aware that the traffic outside the Assembly
Bnilding is regulated by the Police who are under the administralive con-
tril of the Local Government. With a view to avoiding congestion of
traffic at the time of 1is Excellency’s arrival at the Assembly Building
on the day of the Address, the Police always issue special instructions to
close all avenues and approaches to the Building before 11 aA.m. In order
that the Honourable Members may not be put to any inconvenience on
acenint of Police instructions regarding the regulation of traffic ontside,
the Secretary in his Circular suggests to them that they should arrive #t
the Chamber by a particular time.

I may inform Honourable Memhers that the procedure of issuing
such a Circular to Members of the Legislative Assembly is not a new one,
but has been followed since 192} and no objection whatsoever has been
taken before.

THE CODE OF CIVIL PROCEDURE (AMENDMFNT) BILL—eontd.
Awenbuenr oF Secrion 51,

Mr. President (The Honourable Sir Abdur Rahim) : The Assembly
will now resume further consideration of the following motien moved by

( 986 )
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tbe Honourable Sir Henry Craik on Tuesday, the 8rd September, 1835,
vee.
"* That the Bill further to amend the Code of Civil Procedure, 1908, for certain
g{urpom (dmendment of section 51), be referred to a Belect Committee consisting of

r. Bham Lal, Qazi Mubammad Ahmad Kazmi, Mr. M. Asaf Ali, Mr. M
Ananthasayanam Ayyangar, Mr. Muhammad Azhar Ali, Mr. M. Ghiasuddin, Mr. Lal-
ehand Navalrai, Mr. T. Chapman-Mortimer, Captain Hao Bahadur Chaudhri Lal
Chand, Mr. A. G. Clow, Mr. J. M. Chatarji and the Mover, and that the number
olfa rl:!wgabuﬂrs whose presence shall be necessary to constitute a moeting of the Committee
8 e tive.”’

Prof. N. G. Ranga (Guntur cum Nellore : Non-Muhammadan Rural):
When this Bill was brought before this House for circulation, I wanted
the IIonouruble the Home Member to give me an ussurunce that the
pensants’ associations also, wherever they have existed. should be cireu-
larised on thix Bill, with a view to ascertain their views. T find from the
papers that have been circulated in this House and the opinions that have
been obiained by the Governmment of India that not even one peasants’
association has been approached for its opinion anywhere in this country.
Kir, if this Bill is to benefit any one at all, it must be the industrial
workers, agricultural workers and peasants mostly and T {ind that not
even the Trade Union Congress has been sounded for its opinion and, of
eourse, the agricultural workers have not been approuched at all for their
opinion. Wo find here opinions of High Court Judge: und nther Govern-
ment officials, of Chambers of Commerce, biz merchanty, Nattukottai
Chettiars und several others who are deeply interested in the moneylending
business or whose relatives are themselves moneylenders. Naturally any
Bill, however little it may affeet adversely the interesty of the moneylender,
will be abnoxious to them and, therefore, it is no wonder that many of
these opinions are opposed to this harmless and even inadequate Bill.
Even in case, where the Governors in Council are in favour of this
particular Bili, Distriet Magistrates, Judges and severul other ufficers are
found to be opposed to this. High Court Judges, especialiy in the
Punjab, Bengal and the United Provinces have supported this Bill and
yet some judges have thought it fit to note their individual opinions
against this Bill and several District Judges are found opposing this Bill.
flir, if this is the way in which opinion is canvassed in_thiy country, for
a Bill which is expected to benefit peasants and workers industrial and
agricuitural, and other masses even to the slightest possible cxtent, then
it would be impossible to find on record any opinion wiich will be found
1o be in fuvour of a Bill like this. I, therefore, Sir, again submit for the
consideration of this House, as well as of the Government, that at least
in futwre, whenever any such Bill is proposed to be circulated in this
country, proper steps should be taken so that the people who will be
materially benefited by a Bill like this should themiselves be con-
sulted and their opinion canvassed and their feelings ascertained,
go that this House as well as the Government will be in a better position
to judgze how the real public opinien in this country stands. Sir
I find that only a few District Judges and one Governor in Council amny
-one ncting Governor were in favour of the main principle that imprison-
ment for debt should be abolished altogether. Yet one of them, the Director
of Industries, Madras, maintains, that this question of imprisonment for
deht cunnot be taken up now seriously by legislators in view of the fact that
opinion in its favour or against it has not been properly canvassed in this
country.  If only this Bill had been placed and circulated amongst
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[Prof. N. G. Ranga.]
peasants, then this Government as well as this House would have been
overwhelmed with their definite view in favour of the abolition of imprison-
ment for debts, Sir, with regard to this barbaric practice of handing
over not only the property, not only the assets, movablo and immovable
but also the persons of the unfortunate debtors to the creditors for what-
ever they may like to do with those assets.

Sir, I am reminded of the days of Shylock when for every pound of
gold pound, that bad remained unpaid, a pound of flesh was demanded.
Sir, if in these days a pound of human flesh is not demanded, at least a
more valuable asset, the living flesh, is being demawded by our money-
lenders in this country in satisfaction of the monies owing to them. Sir,
when money is lent to anybody, we expect the moneylender to do so not
because he has the vicarious right of putting this particular man in jail
but because he has a faith in the property owned by that debtor, movable
and immovable and also in the credit possessed by thrt man. It is quite
true that credst in any country will become impossible if the ereditors can
have no faith in the honesty and straightforwardness of the debtors. But,
at the samn time, it is not fair to expect debtora to be constantly afraid of
this particular contingency that some day they may fail in their business
owing to sone unforeseen circumstances like the earihquake ur a eyelone or
some ocouomic depression, when their assets may shrink suddenly, and they
may then find themselves in a helpless and hopeless ecuditon and unable to
pay their debts and, therefore, they have to stand this risk, this inhwican
risk of being put in jail for no fault of their own. Sir, it is not fair to
suhject the debtors of this country in their millions to this terrible and
inhumav risk. It would not have mattered if only this risk had remaincd
there unused and disused, but unfortunately it has been so badly used and
taken advantage of by moneylenders and so very badly and inhumanly
permitied by the judges that millions of the poor people are placed in this
unhappy position.

Sir, we were charged during the course of the last few days’ debate
in one breath of not having any faith in our judges and in another breath
of having a faith in our judges. Yet while our judges seem to e, sowe-
times, especially in criminal matters, to be a little more favourable to us
than the executive, the judges in civil affairs seem to be, Sir, with due
respect for your profession, seem to be very much on the side of the
moneyed classes, very much on the side of the powerful and the influential
and the privileged classes, very much on the side of the moneylenders.
It is very difficult, Sir, anywhere in this country, to find many district
Munsif: or judges who really can be said even to be impartial as between
ereditors and debtors. Invariably it has been found in our experience,
namely, that of the peasants, that judpes have weighted the scales
against the debtors, against the poor, against the peasant, against the
worker, and it is not an unfair criticism, it is not an unfair statement of
the conduct of the Courts for me to have to state, on belalf of the poor
peasants and workers in this country, that the poor peasants and workers
in thic eountry have lost their faith in the Courts, at any rate in' the civil
Courts of this country,—mot because the peasants and workers are
dishounest, not hecause the peasants and workers are not anxions to have
Jjustice, not hecause the peasants and workers themselves are not willing
to be on the side of justice, but because justice has not been
doled ont by the so-called suppliers of justice, the Courts, to
the poor peasants and the workers of this country. If in any
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other couniry they had been faced with an evonomic depression
ha!f as serious, haif as bad as we have been taced with, the peasunis Lnere
wouid certuinly have received very much better and more lenient treat-
ment than they have been permuited to receive from the hands of our
Courts and judges in this country. Sir, in thousands aud thousands of cases
the iuoneylenders have allowed themselves to be panicky and to be
harassed by bigger moneylenders and have rushed down upon the poor
peasants and workers with their demands for the liquidation of their
debts. Sir, what has happened in the innumerable villages we have, in
the last tive years, is not very dissimilar to a run on a bank that we come
across now and then in the western countries, and yet what have those
western Governments done, Sir, on such occasions ¢ In Germany, when
there was a similar run on the Reichsbank, the Government of the day
issued a decree that the bank should close its doors and any creditor who
insisted upon the payment of his total deposits was liable to be put in jail
for a certain period. Again, Sir, in America there was a similar run and
a disustrous tun on banks in 1929 and 1930, and similar and equally
momentous s‘eps were taken by Government there to prutect their banks
and also to protect the depositors from committing economic suicide. But
heve in this country we have found our Government doing nothing at all,
we have found our Government napping, we have found our Government
enapping their fingers at anybody who dared to mention any idea. We
have found our Government talking even of muddleheadedness when any-
one had the courage or good sense to bring forward, for the consideration
of this Government, any idea of economic planning or economic recon-
struction,—which is the vogue of the day everywhere else in the world.
At lenst, thanks to the experience that our Home Member has had in that
agrarian provinee of the Punjab, we are faced now today with this very
inadequate Bill. It does not go far enough at all. It does not touch even
the fringe of the problem and it still keeps that obnoxious provision that
a man inay still be put into jail for not having been able to pay his debts.
It still keeps that provision according to which, in the opinion of the
Courts, a man may be put into jail for very flimsy and very trivial
reasons. A man may not be able to find money in his own house, in hiy
own village or in his neighbourhood and he may he thinking of going ro
some other village in his neighbourhood and bringing some money in
order to pay off his debt. And yet. if by any chance, he goes beyond the
particular geographical limit preseribed by the Court for its own juris-
diction, he is liable to be hauled up and put into jail. Tf it is found rhat
after a due inquiry has been held by the Court the man has been unable
to pay the decretal sum within the ten days that are preseribed here. it
would be impossible for him to eseape from the clutches of the iailor and
of the eivil debtors’ jail. And vet my Honourable friend, Mr. Clow,
Jooked a bit surprised when I said that this Bill does not even tonch the
fringe of the problem.

Why is it that Government are really so very solicitous about the
heeds of the moneylenderst Is it because the moneylenders, apart
from being able to put their debtors into jail. are not able otherwise
to recover their sums ! 1f they are afraid that a man may try to
alienate his nroperty, it is still open to them tn approaely the Conrt
to give an injunetion so that all movable propertics as  well as {he
standing crops could be attached. It wonld still be open to them to
approach the Courts for attaching the immovable properties of the
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debtors. It would still be open to them to see that any sale deeds that
may be registered after the decree has been issued should be cancelled.
If these provisions and if these safeguards are not enough to enable
the moneylenders to recover their debts, then, Sir, the proper solution
is not that the judgment-debtors should be sent to jail but that money-
lenders should cease lending any money at all. Among Lhe opinions
cireculated to us I find an' opinion expressed by the Secretary of the
Madras Provineial Co-operative Bank, This bank is the biggest money-
lender in the whole of the Madras Presideney and even Raja Sir
Anamalai Chettiar with all his erores and with all his eredit at the
Imperial *ank and other banks cannot claim to compete with this
Co-operative Bank. And what is it that the Seccretary of this bank
says in regard to this particular Bill ! Ile says that it Joes not go
far enoueh. Ile goes even further and says that it is really barbarous
in these days of 1935 to still keep on the Statute-book this wretehed
provision of putting civil debtors into jail. He maintains that there
is no fear at sll that, if this particular provision wcre to be removed,
the "debtors will not re-pay their debts and the creditors will not be
able 1o recover their debts because, e says witl: great authority that
nearly 70 crores of rupees is being borrowed every year for short term
needs by pessants and is regularly re-paid. If Government want any
other facts, they are themselves in possession of some remarkable facts.
Let them look into the statistics they have got in regard to the operation
of the Agrienltural Land Improvement Loans Act. Then they will
be able to satisfy themselves that agriculturists have not been found
wanting in their willingness to pay. They have always peid their
debts to the fullest possible extent if their resources have permitted
them to do so. Now, Sir, what is it that has happened during the
last four or five years ! Even the Imperial Bank has been able to
recover a large portion of its own investments amongst the agricultural
classes simply because it had more sense and more wisdom to grant
sufficient times wherever it was needed for its debtors to re-pay their
debts. DBut, unfortunately, our moneylenders have uot been in all
cases actuated by merely commercial or financial motives. In many
cases they have been actuated by personal motives of malice, of envy
and of jealously. They have for a long time been coveting the lands
of the agriculturists and, except in the Punjab, they have not becn
controlled in their powers for acquiring the land of their peasants.
They have been anxious to become landholders so that they may raise
their social status in this country of peasant proprietors. And they
have found their best chance in the economic depression. Once they
found that their debtors were not in a position to pay, they jumped
on them, Legan to harass them and succeeded in their ambition of
obtaining #s much land as possible for their own use and thus depriving
the poor peasants of their lands which they had inberited from their
forofathers, which are their only assets and which they have come to
love. SBome timely steps were needed at that time to protect theso
peasants from these moneylenders and from their ravages. And vet tha
Government of India as well as the Provincial Governments have kept
themselves wum. They, however, called an Economie Confercnee in
order to throw off this responsibility of having to deal with the agrarian
problems and especially the financial side of them on to the shoulders
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of the provinces, so that the Central Government may not be harassed
either by the Legislative Assembly or by any inconveniant publie
opinion. And what is it that the Provincial Governments have done f
In the Punjab, I admit, something has been attempted to he done and
they have passed certain laws which, if properly executed, might be
able to relieve a portion of the agrarian distress. In the United Pro-
vinees as well as in the Central Provinces some action has bevn taken.
In regard to the other provinees, however, we have had so far only
a talk of introducing some Bills, ordering some investigations and
attempting to do something to alleviate the distress of the peasants.
Nothing more has been done and nothing more is likely to be done.
In all these provinces we find that the moneylenders and all those who
are dependent on them for their influence and for thenr return to the
Legislatures are supremely powerful in the Legislatures and ars not
likely to allow any legislation, affecting adversely their interests and
favouring the interests of the peasants, to be passed or to he approved.
Even if some legislation had been passed as is the case in the Central
Provinces and the United Provinces, Coneciliation Boards had to be
established ond it is left to the decision of the Provineial Government
whether timely action should be taken or not in appointing these
Conciliation Boards. In the Central Provinces the Government have
complained that they have not got sufficient money to appoint as many
Boards as are needed. The peasants have been hard put to it to march
on the Government House in order to ask for the constitution of thesge
Conciliation Boards. These Conciliation Boards are not expected to
simply cancel all the debts owing to the moneylenders by agriculiurists,
The Conciliation Boards are only expected to bring the two parties,
the debtors and the creditors together and to bring about some sort
of conupromise between them so that the debtors might not be com-
Metely ruined. Even for such a laudable purpose the Governmenr of
the Central Provinces will not find money and the Central Provinces
Government have had to ask the permission of the Government of India
to devote some monay out of the grant of ome erore placed by the
Government of India at the disposal of the Provincial Governiaents for
the development of rural interests and the Central Provinces (overnment
wanted to appoint four more Conciliation Boards out of this grant.
At this rate, how many more years will it take in that Provines for the
peasants to gain even this little help and assistance from that lezisla-
tion. If thal is the state of affairs in a fairly advanced Province jike
the Central Provinces, and it is not very dissimilar in rthe United
Provinces aund the Punjab, then what are we to say of the plight of
the peasants in all other provinces especially in Madras. No wonder
that the Madras Revenue Board has, for once in all its life and career,
committed the gin of expressing certain liberal views in regard to the
peasants and their economiec needs. The Madras Revenue Ioard has
had the hardihood of imposing an enhancement of land tax upon distriet
after district and even now proposes to impose another enhancejuent
upon the Gunfur District and it is carrying on resettlement operations
in two other districts. Is this the time, Sir, when definite and strong
and even rcvolutionary measures ought to have been talken hy the
Government <f Madras as well as by other Provincial Governments, to
relieve arricultural and economie distress, to think of imposing addi-
tional burdens upon the shoulders of peasants and workeis ! It is not



992 LEGISLATIVE ABSEMBLY, [13Tr 8ze. 1936.

tProf. N. G. Ranga.]

only the Madras Government, it is not only the Provincial Govern-
ments, but also the Central Government which has been the culprit in
this regard. Tn the last twelve years, even within the last five years
how many crores of taxation have been imposed by the Central Govern-
ment upon the shoulders of the peasants and workers 7 Their action
is quite unconscionable. They have done it and yet the Ilonourable
the Finance Mcmber went the other day to Bombay and wanted to
conciliate the monied classes, wanted to conciliate the industrial classes
by ofiering them. another hope, another promise, to fullii which, of
course, this (Government never finds it very difficult although it would
certainly not hesitate to disregard many more important and much
needcd zssurances and pledges so far as the peasants are concerned.
The Honourable the Finance Member would go to Bombay and assure
them that ii there were any surplus budget for the next year, he
would take the earliest opportunity of utilising that surplus for the
cancellation of the surcharge on income-tax. He¢ would not think of
the additional burdens which he himself and his predecessors have
imposed upon the shoulders of the peasants, but he would think first
of the moneylenders and the capitalists and the big industrialists who
have been really growing fat, thanks to the Swadeshi movement, thanks
to the Government of India and their anxiety to help only the rich
and only the powerful and only the organised ; he would remove the
tax burden from off their shoulders.

I submit, Sir, that it is high time that this Government should
try to do somecthing for the peasants even at this late stage and they
should try to incorporate the provisions of the Bill given notice of by
my ITonourable friend, Mr. Ananthasayanam Ayyangar, and iy myself,
and rce that the poor agriculturists are placed at least on the same
footing s the salaried employees are proposed to be placed, as the
indusirial employees are proposed to be placed and that this abnoxious
provision of putting people into jail is completely done away with and
removed from the Statute-book.

Sir, it has grieved me much to find that some Honourahle Members,
even on this side, got up. the other day and tried to oppose an absolutely
inadequate Bill like this. If only I have been assured here of the
presence of a suffleient number of Members on behalf of the peasants
and workers and if only T had been sure of a sufficiently large number
of people who are prepared to come here and speak in the name of the
masses, I certuinly would have opposed this inadequate measnre. T
wonld throw it away in prefcrence to another Bill which wonld contain
more suilable provisions and which would contain provisions for tha
abolition of the punishment of debtors by the wayv of sendine peaple
to jail for inability to pay their debts, But most unfortvmately in
this conntry. we have been obliged, thanks to the Government and its
repressive neliey, to go to the masses not with an economie programie,
not with an eeconomic mandate, but with a political programme whivh
naturally preelundes me from having the authority to say to the Hononr-
able the Home Member that certainly the masses are not preparved to
work a Bill like this and that they would like to have some other 1n0re
suitable Bill. With these words, T support the motion for reference
of the Bill to the Seleet Committee. T hope the Ifonourable the Home
Memmber will try to go a little further and help the peasants in getting
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these two remedial amendments also incorporated into this. If he
does 80, I can tell him that although he has carned many a “ad feoling
from this side of the House, for all the things he has most unfortunately
been oblliged to do here, in his capacity as the Home Member, certninly
there would e some peasants here and there who will thank the man
who fortunately has had some expcrience of the troubles of the peasantry
in the I'unjab and who has come forward with some sort of Dill io
ameliorate the condition of the peasants.

The Assembly then adjourned for Lunch till a Quarter Past Two of
the Clock.

‘The Assembly re-assembled after Lunch at a Quartsr Past Two of
g;le Clock, Mr. President (The Honourable Sir Abdur Rahim) in the
air.

STATEMENT OF BUSINESS.

The Honourable 8ir Nripendra Sircar (Leader of the House) :
With your permission, Sir, I desire to make a statement as io the
probable ¢comrse of Government business in the week beginning Monday,
the 16th September. You have already directed, Sir, that in that week
the Asseinbiy shall sit for Government business on Monday, the 16th,
Wednesday, the 18th, and Friday, the 20th.

On Monday, the first business will be a motion for leave to introduce
a Bill to remeve certain doubts and to validate certain procecdings of
the Iligh Court of Judicature at Alluhabad. Thereafter, business, if any,
not concluded today will be taken up in the order in which it stands on
today’s list. Motions will then be made for taking into consideration
and passing the following Bills :

(1) The Central Provinees Courts (Supplementary) Bill,
(2) The Provincial Small Cause Courts (Amendment) Will,
(3) The Indian Army (Amendment) Bill.

(4) The Provincial Insolvency (Amendment) Bill,

(5) The Indian Motor Vehicles (Amendment) Bill,

(6) The Repealing and Amending Bill, and

(1) The Factories (Amendment) Bill,

Business not concluded on Monday will be taken on Wednesday
in the order in which it stands on Monday’s list. On Friday, leave
will be asked to introduce a Bill to provide for the creation of a fund
for the promotion of the cultivation, manufacture and sale of Indian
coffee. Thereafter, there will be a debate on the motion :

** That the report of the Tribunal appointed to advise on the formulation of u
finaneial settlement hetween Tndia and Burma in the cvent of scparation be taken into
consideration.’’

THE CODE OF CIVIL PROCEDURE (AMENDMENT) BILI:--contd,
AMENDMENT oF SECTION 51,

Mr. N V. (Bombay Central Division : Non-Mubammadan
Ru-ra!) ¢ 8ir, my onourable friend. Prof. Ranga, wants considerable
relief for the agriculturists. I am bringing to the notice of the Honour-
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able the Home Member that in the Bombay Presideney there is a special
enactment called the Deccan Agriculturists’ Relief Act. Under that Aet
agriculturists as defined in section 2 are absolutely immune from arrest
in execution of a money decree. In the present Bill although it claims
to apply to all industrial labourers and agriculturists also, no absolute
immunity from arrest has been provided. T am making this suggestion
to the Seleet Committee that is proposed to be constituted munder this
motion that those provisions which deal with immunity from arrest in
the Deccan Agriculturists’ Relief Act may be taken into con-
sideration, and that is the only justification for my intervening in this
debate. There are other provisions in the said Act which also provide
that no immovable property of an agriculturist can be attached or sold
in execution of decree unless it has been specifically mortgaged. If the
object of this Bill, as 1 understand it, is to give relief to agriculturists
and to industrial labourers, 1 think those very healthy provisions in
that Act should be inserted here as they have been found useful by
experience extending over 50 years, for the said Act was passed im 1879.
1 think that experience can be usefully utilised by the Select Committee
and the real object of the Bill ean be further improved if those provisions
are incorporated in the Bill at the Committee stage.

Mr. N. M. Joshi (Nominated Non-Official) : Sir, as I had already
taken part in the discussion that took place im the Assembly during the
last Session when the motion for circulation of this Bill was discussed,
I shall not detain the House very long. Sir, the Bill before ihe House
is a very modest, 1 should have said a very halting, Bill. It makes an
ingniry obligatory upon the Clourts before they permit debtors being
detained in jail. It also prohibits imprisonment for failure to repay the
debt, in those eases where it is proved that the debtor has no means of
repaying his debt. But, Sir, the Bill permits imprisonments for failure
to repay a Jdeht where the Court feels that there irs a likelthood of the
debtor escapine from the jurisdiction of the Court, or where in the
opinion of the Court 1he debtor has committed some fraud in order to
avoid repayment of the debi, or in those cases where in the opinion
of the Court the debtor has acquired property since he inenrred the debt.
Sir, T canyider this Bill to be halting because T feel that it is wrong that a
man shonld at all be put in jail for failure to repay his debt. It is a
wrong thing for a man in the first place to pledge his personal freedom
in order to seecure a loan and it is also wrong for the State to help in
the recovery of a debt by restraining a man’s personal freedom. I also
feel that when a man is imprisoned for failure to repay a debt we treat
a civi! wrong as a criminal offence. I hope, Sir, that when the Select
Cominitiee considers this Bill, it will widen the scope of the measure
proposed by the Government of India. There are very few civilised
countries at present in which people are sent to jail for failure to repay
their debts ; and I should like the Government of India to take up a
bolder attitude and get rid of what I may call this barbarous practioe.

Going through the opinions cireulated -among the Members, opinions
exprersed by Provineial Governments and various organisations, I think
there is a good deal of support for the proposals of the Government of
India. T was somewhat surprised to hear criticism of this Bill, not
that it was inadequate, but that it would not achieve its object, frem
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a Member of the Congress Party. My Honourable friend, Mr. Sri
Prakasa, who I am sorry is not present here, made some statements
which 1 was unable to follow. He said that he did not believe in any
kind of imprisonment for any kind of wrong. But he said : ** So long
as you imprison people for criminal offences you have no right to re.
move imprisonment as a punishment for indebtedness.”’ 1 know that
my Ilonourable friend belongs to a group of people who may be whole-
boggers, but I feel that I cannot accept his logic. I am against all
kinds of imprisonment as a penalty, but T shall be quite content, if [
cannot secure the wiping out of imprisonment as a penalty, to secure
relief from imprisonment even step by step. Then my Honourable
friend, Mr. Sri Prakasa, said, that if you do not permit imprisonment
for the failure to repay debt, you must at the same time eompel banks
or monevlenders to give loans where loans are necessary. 1 am mot
against compelling banks or moneylenders to give loans where loans are
neccssary. As a matter of faet, althongh not by law, by convention a
doctor is beund "to offer his servieces 1o a patient where he finds his
services are necessary. So there is absolutely nothing wrong in eom-
pelling & man who has got money to give his money to any one who
has the greatest need for it. At the same time, if I cannot secure a
law compelling a moneylender to lend his money to the man who needs
it, I am quite prepared to be content with having a law which will
prevent at least imprisonment for the failure to repay a debt. A siep
is enough for me. The Honourable Member and several people who
have expressed their opinions on the Bill have a fear that if imprison-
ment is not permitted for failure to repay debt, it will be difficult for
people who need some loans to secure those loans. I am preparcd to
admit that there are occasions when loans become quite necessary ;
and T am prepared to admit also that if you take away the easy mcans
of recovering debts, it will not be sn easy to secure loans. At the same
time in India we experienee that many people take loans simply because
there are monevlenders who are willing to offer loans or there ure
moneylenders who will make their moneylending business attractive.
The Royal Commission which investigated this problem came to the con-
elusion that if we take the advantages and disadvantages of restricting
eredit, on the whole there is an advantage in restricting credit to the
person who takes loans. I, therefore, feel, that on the whole the poorer
classes of the people will not suffer even though their credit is restricted
and even though they may sometimes find it difficult to get a loan
where a loan is absolutely necessary. I feel that when the Bill is con-
sidered by the Select Committee the Seleet Committee will try to improve
it in the direction I have suggested.

Mr. T. Chapman-Mortimer (Bengal : European) : Sir, the intention
of this Bill has been so clearly set out in the Statement of Objeocts and
Reasona that I do not propose to detain the House for more than a very
few moments to explain why I am supporting the motion of the Honour-
able the Home Member for reference of this Bill to a Select Commitiee.
Eiven among the eritics of the Bill there is gemeral agreement as to
its principles. We are all agreed that it would be a good thing to
abolish imprisonment for debt, except in the case of a dishonest debtor :
80 that there is no real argument about the principle. If the Bill is
passed I am quite sure that it will greatly help some day—not at onee
bui one day—the problem of rural indebtedness ; because we all know
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how great a hold the moneylender has over the debtor nowadays when
he can always threaten him with imprisonment.

There are just a few small points that I should like to mention.
First of all, it is very important that the Bill should contain, within
it, & provision that it is for the debtor to show cause why he should not
be imprisoned. That was one of the criticisms put up on the original
proposals of the Government and we are all very glad to see that it
has been incorporated in the Bill. The second point is that a slight
amendment will probably be necessary to make it more difficult for a
debtor to evade payment. At present, the debtor, if he wants to evade
his creditors, may assign his property before he is actually brought into
Court at all. We should like to see something in the Bill to make that
impossible. Thirdly, there is the question of the kind of man who,
though he does not go out of the jurisdiction of the Court, still is evad-
ing the Court’s officers, so that they cannot serve a summons on him
to show cause why he should not be committed to prison. That it does
not provide for this is a weakness of the Bill which I have no doubt
the Select Cominittee will very adequately deal with.

Lastly, there is the question of commercial debts. There are many
people who support the principle of this Bill who are gravely anxious
about it on administrative grounds. They feel that the fact that there is
no provision in the present Bill for the retention of the existing powers
whereby judgment-debtors in commercial transactions can be committed
to prison is a very grave mistake. I am confident the Select Committee
will deal very adequately with it.

These, Sir, are the only points that it is necessary to refer to now

and 1 strongly support the motion for reference of this Bill to a Select
Committee.

The Honourable 8ir Henry Oraik (Home Member) : Sir, before you
put the motion, may I, with your permission, move an amendment :

‘¢ That in the motion to refer to a Select Committee the Bill further to amend
the Code of Civil Procedure, 1908, for certain purposes, the name of Mr. J. A. Milligan
be substituted for that of Mr. Chapman-Mortimer ’’ ¥

Mr, President (The Honourable Sir Abdur Rahim) : The question

is :
‘‘ That in the motion to refer to a Belect Committee the Bill further to amead

the Code of Civil Procedure, 1808, for certain purposes, the name of Mr. J. A. Milligan

be subsatituted for that of Mr. T. Chapman-Mortimer.’’

The motion was adopted.

The Honourable 8ir Henry Oraik : Sir, I have nothing more to say
before the main motion is put.

Mr. President (The Honourable Sir Abdur Rahim) : The ques-

tion is :

‘¢ 'That the Bill further to amend the Code of Civil Procedure, 1908, for certain
urposes (Amendment of section 51), be referred to a Belect Committee consisting of
g(r. Sham Lal, Qaxi Muhammad Ahmad Karmi, Mr. M. Asaf AN, Mr. M.
Ananthasayanam Ayyangar, Mr, Muhammad Aghar Ali, Mr, M. Ghiasuddin, Mr. Lal-
chand Navalrai, Mr. J. A. Milligan, Captain Ran Bahadur Chaudhri Lal
Chand, Mr. A. G. Clow, Mr. J. M. Chatarji and the Mover, and that the number
of members whose presence shall be necessary to constitute a meeting of the Committee
shall be five.’’ o

The motion was adopted.



RESOLUTION EE REDUCTION OF IMPORT DUTY ON CARBON
BLOCKS.

The Eonoml;le 8ir Muhammad Zafrullah Khan (Member for
Comn:erce and Railways) : Sir, I move :

‘‘ 'Chat this Assembly recommends to the Governor Gemeral in Council to accept
the recommendation of the Tariff Board that the import duty on carbon blocks, such

as are ordinarily used for the manufacture of carbon brushes for clectrienl motors and
generators, be reduced from 25 per cent. to 15 per cent. ad valorem.’’

Sir, the history of this matter is this. As the House is aware, the
Tariff Board has power under Resolution No, 358-T (2) of the 28th March,
1925, to entertain applications directed towards obtaining the removal of
teriff inequalities. Tariff inequality, I might be permitted to explain,
means such inequality in the tariff duties upon finished articles imported
into the country and on raw material out of which such articles may be
manufactured in the country which lay a heavier burden upou the Indian
manulacturer as compared with the manufactured article imported into
the country. That is to say, if it is found that the raw material, which
is manufactured in the country into a finished article, has to pay on the
whole 8 heavier duty than the duty imposed upon the finished article,
then the Indian manufacturer is entitled to claim that the burden should
be equalised either by raising the duty on the finished article or by lower-
ing the duty on the raw materials. Now, Sir, with regard to this parti-
cular matter which is now under the consideration of the House, an
application was made to the Tariff Board with respect to the dutiey im-
pused upon the raw material required for the manufacture of curbon
brushes. These brushes are used in electrical generators and motors, and
the raw material required for the manufacture of these brushes consists
principally of three articles, namely (1) carbon blocks, (2) flexible wire
counecting these brushes with the rest of the machinery of the generator
or the motor, and (3) patent ccment which is used for connecting the wire
to the brush. The duty payable on the finished article imported into
Indiv is ten per cent., the duty payable on carbon blocks out of which
brushes are manufactured is 25 per cent., in each case 4d valorem. The
duty payable on the other two articles is 20 per cent. ad valorem, It does
not necessarily follow that just because these duties vary and are at a
higher rate on the raw material than on the finished article that therc is
an inequality of tariff. The inequality depends upon the proportion of
the value of the raw material to that of the finished article. It may le
that in certain cases the duty levied on the raw material may be higher
than on the finished article so far as the rate is concerned, hut when you
take the sum total of the duty paid upon the raw materials which go to
the manufaeture of the finished article that sum total may be less than
the duty on the finished article. In such a case, there would be no
inequality of tariff. As a matter of fact, if the total of the duty paid
on the finished article was found to be higher than the total dnty em
the raw material, there would be some advantage in that respect to the
Indian manufacturer. If the House will bear with me, I might illustrate
that with reference to this very article, carbon brushes, because if I zive
one or two simple illustrations, it would become easier for the House to
follow the caleulations made by the Tariff Board which are set out at
page 3 of their Report. For the sake of illustration purely, take, Sir,
the value of ten carbon brushes imported into India from outside, and
let us assume that the landed cost of ten carbon brushea, without duty,
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is Rs. 50. Then, as I have explained, the duty being ten per cent.
ad valorem, the duty payable in respect of these ten carbon brushes would
be Rs. 5. Assuming that the value of carbon blocks required for the manu-
facture of ten carbon brushes were Rs. 12, the duty being 25 per cent.
ad valorem, it would amount to Rs, three, and supposing that the cost of
wire and cement required were Rs. five, the duty on these articles being
20 per cent. it would work out at Re. one. In this illustration, Sir, it
would sppear that the raw material required for the inanufacture of
ten carbon brushes would be liable to a total duty of Rs. four, and the
finished articie would be Yable to a total duty of Rs. five. Therefore.
there is no disadvantage to the Indian manufacturer., There is an in-
equality, but it is an inequality in favour of the Indian mamu-
facturer, and mno action in that case i8 necessary. Let e
carry the matter a =step further. Iiet wus assume that the
cost of carbon blocks required for manufacturing ten carbon
brushes, were Rs. 16 ; then the duty at 25 per cent, would be Rs. four,
and if the cost of cement and wire were Rs. five, the duty at 20 per cent.
would be Re. one, and the total duty payable would be Rs. five on the
raw material, und the total duty payable on the finished article being
also Rs. five, there would still be no tariff inequality.

Now, Sir, let me go a step further, If we assume that the cost of
the carbon blocks required is Rs. 20, the duty payable at the rate of
25 per cent. ad valorem would be Rs. five, and the duty on the other two
articles, 1 mean cement and wire, being Re. one, the total duty payable on
the raw material would work ont at Rs. six, and the duty payable on the
finished article being Rs. five in such a case there would at once he ap-
parent a tariff inequality. Tn order to remove that tariff inequality, it
would be necessary that the total duty of Rs. six payable on all these
three artieles should be reduced to Rs. five, and if on a consideration of
the question it became apparent, as it has become apparent in this case
for reasons that I shall give later, that it was feasible to reduce the duty
only on one of these articles and not on all three of them, the reduction
must take place in respect of one of these articles, that is to say, carbon
bloeks, from Rs. five to Rs. four. That is to say, the incidence of duty
instead of being Rs. five on Rs. 20 at the rate of 25 per cent. should be
reduced to Rs. four on Rs. 20, that is to say, it should be brought down
to 20 per cent. instead of 25 per eent. This last illustration that T have
given would show the method of determining whether there is or is not
a tariff inequality and also of determining how it is to be adjusted. Omne
more illustration would show how the adjustment would work out with
different figures. Assume, that the cost of carbon blocks required for the
manufacture of ten carbon brushes is Rs. 24, in that case the duty on
the carhon blocks would be Rs. six, the duty on the other two articles
would be Re. one, the total would be Rs. seven, and this Rs. seven, in order
to remove inequality, would have to be reduced to Rs. five. And sssuming
that the inequality is to be adjusted ont of the duty imposed on carbon
Llocks alone, the duty of Rs. six on Rs. 24 must be rednced to Rs. fonr
on Rs. 24, that is to say, it would work out at the rate of 16.6 per cent.
‘This is the method which the Board adopted, that is to say, they deter-
mined the total duty payable upon the finished article, deducted from it
the duty payable upon wire and cement required, and held that the balance
of the duty wus the duty which should be imposed upon carbon blocks,
They discovered that this adjusiment noeessitated that the duty on earbom
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blocks instead of being 25 per ccnt. ad valorem should be reduced to
15,8 per cent. ad valorem, and the recommendation, therefore, is that the
duty should be reduced to 15 per cent., ignoring 8 per cent, in order
to give a tariff equality in this respect. "This finding of the Tariff Board
was accepted by the Government and Government issued a Resolution
No. 38-T.-(10), dated the 23rd Mareh, 1935, saying that this recommenda-
tion of the Tariff Board had been accepted by them, that the matter being
a small one they intended to take action under section 23 of the Sea-
Customs Act instead of by legislation, but that before doing so they would
place this matier before this House for their approval. I may explain
that the total amount of revenue sacrificed in reducing this duty from
25 per cent. to 15 per cent. would be Rs. 9,600. The figures are, the value
of imported carbon blocks, landed cost, e..r—duty is at present Rs. 96,000,
duty at 25 per cent. is Rs. 24,000, the totul is Rs. 1,20,000. If the duty
is reduced to 15 per cent. the amount of duty would be Rs. 14,400 and
the saerifice of revemue would be Rs. 9,600. As 1 have submitled to
the House, it was open to the Tariff Board to do one of two things. They
could either have recommended an increase in the duty on earbon brushes
to &n extent which would bave equalised the incidence of this duty with
that imposed upon raw materials, or they could have recommended, as
they have recommended, a reduction of the duty on raw materials, n.nd,
as T bave said, they have recommended a reduction of the duty only in
respect of carbon blocks. They have adopted this latter course for t.hs
reason’ which they: explain in their Report :

‘“'The bewildering number and variety of carbon brushes which are imported
would have made it impossible for the Board to caleulate the effcet on other industries
of taising the duty on the finished produet. An imcrease of duty on eurbou .brushes.
would affect the cost of eleetrical machinery generally and thus crcate an uudelu-ubln
burden on consumers.’’

On the other hand, the cffect on the revenue, as I have explained, of
reducing the duty on earbon blocks, would be very small, almost negligible.
Then coming to the raw materials, they have confined their recommendation
to carben blocks alone, that is to say, they have recommended that the inequa-
kity should be removed by a reduction in the duty imposed upon carbon
blocks alone without touching the flexible wire or patent eament, and for
this. reason. The customs asuthoritics are satisfied that it would be quite
easy for them to distinguish carbon blocks which are required for the manu-
facture of this kind of carbon brushes from other kinds of carbon blocks,
8o that the reduction would apply only to the raw material required for
the purpose of manufacture of carbon brushes, whereas flexible wire
and patent cememt are required for a variety of purposes and, therefore,
it would be difficult to reduce the duty in reapect of these last two
articles and confine it only to so much of them as are required for the
purpose of manufacture of carbon brushes. That is the brief history
of the matter. The House will realise that it is not a matter involving
very large figures, but it is & matter in which those engaged in the manu-
facture of carbon brushes can put forward a legitimate claim that the
burden should be equalised. With these observations, Sir, I submit this
Rnolutlon for the cousideration of the House.

R N. 0. Bardaloi (Assam Valley : Non 'Muhemmsdan) On a
point uf information, Sir. May I ask how many factories there arc in
Twidia ‘which manufacture carbon brushes and how they will be affected
L 4 ﬂhmm in duty ]

<11 LOOSLAD S )



1000 LEGISLATIVE ASSEMBLY. [13ra Sxe. 1935.

The Honourable 8ir Muhammad Zafrullah Khan : My information
iy that there are two fairly substantial companies and a large number
of small manufacturers not having e factories, and how they will bé
affected is that to the extent of Rs. 9,600 a year they will be helped in
the manufacture of carbon brushes. 'l‘hat is to say, their costs will be
reduced to the extent of a total of Rs. 9,600 per year. It will be some
sma.ll help to them in order to develop 'this industry. At present the

t of brushes imported is about Rs. 1,50,000. More or less roughly
h are imported and half are manufactured in the country, and if this
reduction of duty helps the Indian manufacturer he might possibly Ue
able to capture the remaining half of the market,

Mr. President (The Honourable Sir Abdur Rahim) . Resolution
maved :

‘* That this Assembly recommends to the Governor Uemeral in: Council to
the recommendation of the Tariff Board that the import duiy on carbon bloeks, such
ag are ordinarily used for the manufacture of carbon bLrushes for alecmca.l motors. and
generators, be reduced from 25 per cent. to 15 per cent. ad valorem.”

Mr. B. Das (Origsa Division : Non-Muhammadan) : [ rise to. support
the Resolution, and I am glad that the Honourable the Commeree Mem;
ber has brought it up this Session. It ought to have been brought up
last Session, but I do not know why it was not done so. The electrical
manufacturing industry is rapidly growing in India. There are firms
in Caleutta who are manufacturing electric fans, eleciric motors and
clectric dynamos and this little relief, however small it might be, will
give them a chance to compete with the imported machinery. For a long
time in India we cannot manufacture carbon brushes, although there is
the necessary raw material—graphite to be found in India. It has omly
reached the stage of pencil manufacture in Madras and Osdcutta ahd it
has not gone to other articles that may be manufactured out of it. There-
fore, the electrical manufacturing firms that are engaged in the making
of dynamos, motors and fans will have long to depend on imported parts
such as insulating materials, utampmgs, copper wires and so on and thia

velief, however slight it may be, is very welcome to the industry and,
therefore, I support it.

Mr. President (The Honourable Sir Abdur Rah:m} The queaﬁm
iz that the following Resolution be adopted :

** That this Assembly recommends to the Governor General in Couneil to
#e recommendation of the Tariff Board that the import &uty on carbon blocks, su
&% are ordinarily used for the manufacture of carbon brushes for elestrical mom
and generatoms, be reduced from 25 per cent. to 16 per cent. ad velorem.’’

The motion was adopted. L

THE PAYMENT OF WAGER BILL.

The Honourable Mr. D, @ Mitchell (Member for Industries and
Labour) : Sir, I move : -

** That the Bill to regulate the paymont of wages to cortain classes of pmi'
gmpl.o'yed in industry, as reported by the Helect Committes, be taken jnte mddm-

Sir, we have listened during the past week to much pnmontte
eloquenee from certain quarters of the House on the 'besuty of umrestrictad
freedom and we have listened to many earnest arguments from sther parts
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of the House on the ugliness of unrestrained licence. I now proffer this
Bill as what I trust will be a pleasant and harmonious interlude in which
el pt;r; of h,g:#?m*'kl hcip;:al,1 will co-operate in the humane task of sscur-
ing e € workman the t and ful
has earmed. promp 1 payment of the wages ho
. IfI may be permitted, I would recall to the House very briefly the
‘history of this measure. In 1933 a Payment of Wages Bill was introduced
and by the direction of the House was circulated to elicit public opinfon.
_ criticisms received were very voluminous and many of them were
very cogent. The Bill was redrafted very considerably and was reintro-
duced in February of 1935. TIn his speech on the motion to refer the Bill
to a Belect Committee, Sir Frank Noyce indicated the chief points on which
advance had been made in the new Bill. The Bill was criticised and was
welcomed by the House generally speaking and was then referred to the
Select Committee. As a result of the discussions in that body, further
very congiderable advances have heen made and I cannot do better than
follow 8ir Frank Noyce’s example and indicate the further advances made.
In order to do so, I would divide the Bill into four parts, one part relating
to the scope of the Bill, that is to the industrial undertakings which it
‘oovers, the second part covering those provisions intendsd to secure the
‘prompt payment of wages, the third part covering those provisions of the
Bill intended to secure that the wages shall be paid in full and the fourth
part the administrative and other ancilliary provisions intended to carry
the Act into effect. I will deal with these in turn.

As regards the scope of the Bill, the Bill, as introduced into this
House, applied in fofo to all workers in faotories, including
railway factories. The Bill, excluding those prov.isianﬂ relat-
Ing to the prompt payment of wages, applied to workers on railways other
than those in railway factories. Local Governments were given power fo
extend the provisions of the Bill, or such of them as they chose to select,
with such modifications and relaxations as they thought expedient, to cer-
tain other industrial undertakings, namely, mines, quarries, plantations and
workshops. In the debate on the second reading, the restricted scope of the

ill was severely criticised by several Honourable Members including my
indomitable friends, Mr. Joshi, Prof. Ranga and Mr. Giri. The criticisms
wera very carefully considered by the Select Committee at considerable
length and the result is that the Bill which is now before the House applies
4n toto to all factories and all railways. The Local Government has heen
given the power to extend the provisions of the Bill without relaxation or
adaptation not only to mines, quarries, plantations and worknhoFs but
also to tramways, docks and oilfields. I think my Honourable friends
who are keenly interested in this Bill will admit that this is a very con-
siderable advance.

As regards the prompt payment of wages, the Bill as introduced re-
guired that the wages should be paid on the seventh day after the expiry
of the wage period or, if the seventh day should be a holiday, on the next
working day after the holiday ; and the Local Governments were given
power to relax these provisions when they were satisfied that they were
impracticable in regard to any particular industry. This provision, as I
have already mentioned, did not apply to the railways. Again these pro-
visions were attacked in this Honse by several Members, particularly

.3 regard to the exemption of railways, and they were also attacked in oon-

3 P.M.
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widerable detail by my Honourable friend, Mr. Joshi. Again they wm
discussed at length in the Select Committee and the Bill now apphes to
railways and such power of relaxation as is permitted is given only fo the
Governor General in Council. There is no general power given to Local
Governments to relax in regard to the other industries covered by the
Bill ; but in one substantive matter relaxation has been made in the Biil
itnelf, to the extent that factories and undertakings which employ more
than a thousand hands are allowed to take ten days in making. up their

‘pay sheets and paying their employees.

Now, as regards the full payment of wages, there have been neveral
imrnrtant advancva T will deal with these in two parts, one part relating
to deductions generally and the other part relating to the special but very
important case of fines, As regards the dednetions under the Bill, wawres
were defined as everything due under the contract. This would have
excluded bonuses and other payments for good work, regular attendance
.and so forth, which it wonld have lefi to a oonmderable extent to the disere-
tion of the employer. This again was objected to strongly by my Honout-
able friend to myv right, Mr. Joshi, 'snd others, and was fully considered
bv the Select Committee. The verv important decision was taken to end
tlie system of bonuses—-to abolish bonnses and all other forms of con-
fingent payment as a regular part of periodical wages. Wages are now
dlefined so as to include all honuses and other contineent payments con-
templated in the terms of the contract. The scheme. therefore, of the Bill,
is now fairlv complete. The workman will draw his full waees for all
work he has performed. and the deductions will be confined to a very
narrow list—that list ineluding onlv items which are obviously either
eauitable in themeelves or are for the benefit of the workman. There have
heen varions other amendments in favour of the employee which T need not
disenss at any length, T wonld only mention that now no deduction is
allowed for frm{nllin_tx oxpenses inenrred at the heginning of the workman'’s
emnloyment, Wageéa mnst now he paid in cash, and no deduction may he
made on acconnt of pavinent in kind. Again, T think my Hononrable
friends will admit that thizx has heen a very substantial advance indeed.

Fines require special mention. TUnder the Bill as introduced, the
employers could decide themselves upon those acts which they would
penalize hy fines. The fine could be imposed without control, subject only
to the limit of one anna per rupee in the calendar month. UInder the
Bill as amended, the employer’s list of penal acts must be approved by the
Loeal Govornmont and no fine can now be imposed without giving the
workman an opportunity of showing cause why he should not be fined ;
and the limit of the fine is now reduced to half an anna per rupee in the
wage period, which means that if the wage period is less than one month,
tlie total maximum fine is reduced thereby. In the Bill as introduced, and
in the Bill as now reported, all fines must be credited to a fund which must
be administered on bhehalf of the emplovees. 1 think Honourable Members
will agree with me that the net resnlt of these provisions will be to reduce
this practice of imposing fines to almost negligible limits,

On the administrative side of the Bill, the Select Committee have

introduced several important changes, all tendmg ‘towards the tighteriing
‘up of the administration of the Bill, T will mention only a few. Under
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the Bill as introduced, the Liocal Government could appoint anyone as the
antherity to whieh the workman could apply to secure the proper payment
of his wages. Under the Bill as amended, this authority must be either
the Commissioner for Workmen’s Compensation or some person with
judicial experiemce. Again, under the Bill as introduced, appeals from
‘these authorities could lie to any person appointed by the Local Govern-
ment. Under the Bill as now reported, appeals shall lie to the District
‘Court or, in the presidency towns, to the Small Cause Court. One further
provision is that the Bill, following the example of the Faetories Act, now
requires that abstracts of the Aet and of the rules made théreunder shall
be posted up in factories.

‘That, Rir, is a short account of the Bill as it has emerged from {he
‘Veleet Committee. It is a most important Bill affecting the daily liveli-
hood of millions of people in India, and I commend it most strongly to the
support of the House. I do so, however, with certain misgivings and
Tegrets. The Bill will unquestionably do away with certain traditional
relationships between employers and employed which have existed in India
for a very long time. I refer, as examples, to the systems of bonuses for
good work, of the supply of cheap grain, of the supply of cheap cloth
‘and: other products of the industrial undertaking. In the hands of a
humane employer, there can be no question that these old systems can be
of very great benefit to the employee ; but in the hands of the less desirable
type of employer—of whom I regret many exist,—these systems can
:undonbtedly be made a means of exploiting the workman. The policy of
the Bill is to remove the possible contingent advantages of these old
traditional systems and to substitute for them the certain benefits of prompt
and full payment. It is better that the workman should receive his daily
bread regularly than that he should have an occasional feast, perhaps after
-a period of hunger.

T have still another misgiving. The Bill marks a very great advance
and will unquestionably force many employers, of many vast undertukings,
1o re-adjust their methods. It will certainly cause them, to begin with,
very great inconvenience. I dare say there may be a few Members present
who would regard that as of very little account. Nevertheless, I would
remind them that a great industrial undertaking must be regarded as a
single unit : and that if the management is put to a very great incon-
venience, a certain amount of inconvenience to the employces
is almost certain to result. I would appeal, therefore, to the
more advanced elements in this House to accept this Bill as
sufficient for the present. Let us see how it works, and then
Jet us make such further advance as may be indicated. In particular,
1 would ask my Honourable friends opposite and my Honourable friend
to my right not.to endeavour to apply this Bill from the beginning and in
its full force to undertakings other than those which have already been
adequately surveyed. The Bill allows its provisions to be extended Lo
‘eertain other industrial undertakings, and the idea behind that is to enable
4he Local Governments then!nglves, before applying the Bill to those under-
takings, to survey the conditions and see if it is possible, practicable and
-ultimately in the imterest of the workman himself that the provisions
w:g;):ld»-hev.cpphte%oo I ‘wouldu..:tpp'etal :ﬁ % Hg:guuble friends not to force
“thid experiment ar - it sho eat its own object. (Lou

~Applause.) . Sir, I move, : ’ ( : d
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Mr. President (The Hononrable Sir Abdur Rahim).c Motiop moeved -

‘¢ That the Bill to reguinte the paymemt of wages to certain plasses of parsoms
te_mployod in industry, as reported by:the HSelect Uommittes, be taken into -cousidesa:
jon,”’ . . . . :

In addition to the amendments which are already on the agenda paper.
an amendment has just been handed to the .Chair by Mr. James and
Mr. T. Chapman-Mortimer, to the effect that the Bill be re-cireulated for
the purpose of obtaining further opinion thereon. - The Chair would like
to know why no notice of thisx amendment was given earlier, and if there
is any objection to this motion being moved. .

Mr, F, E, James (Madras : European) : Mr. President, I should
like to explain to you and to take the House into my confidence as to
why we were not able to give notice of this améndment earlier. The
report of the Select Committee was only laid on the table last Monday
week. The moment we received copies of the report we sent it to our
constituents who are scattered throughout India down to the south and
acress to Burma. It is only during the lust 24 hours that we have
received overwhelming expressions of opinion from those of our consti-
tuents who are now being brought within the scope of the Bill as a result
of the changes made by the Select Committee. They would like to have
further opportunity of being consulted as' to the present position .and,
therefore, I do ask that under the circumstances the House would not
object to this motion and that you, Sir; will allow this motion to be
moved in accordance with the Standing Orders and powers whieh lie in
your hands.

Prof. N. @ Ranga (Guntur cum Nellore : Non-Muhammadan
Rural) : Sir, I object to the motion that this Bill be re-circulated again
because it is more than six years since the Labour Commission made t}iis
particular recommendation that legislation on these lines is needed.

The Honourable Mr. D. G. Mitchell : In view of the explanation
given by Mr. James, I do not wish to object to the moving of this amend-
ment, but I must inform him and the House that I sha_ll oppose it.

Mr. President (The Honourable Sir Abdur Rahim) : The Chair is
not quite clear whether the provisions of Standing Order 46 requiring
two clear days’ notice apply to a motion of this character, and the Chair
is informed that there is no ruling on this point. However, the Chair
does not wish to decide that question now. The Chair would assume
that the provision requiring motice of two clear days does apply to a
motion of this character, but, under the ecircumstances mentioned by
Mr. James, and having regard to the fact that the Honourable Member
in charge of the Bill raises no objection to the motion being moved, the
Chair suspends the application of the Standing Order 46 assuming that
it does apply to this motion.

Mr. P. B. James : Sir T am deeply grateful to you for using
your powers under the Standing Orders to permit me to move my
motion and I would like to say immediately that the purpose of my
‘motion is not the usual dilatory purpose. The Honourable Member
in charge of the Bill has already given the history of this measure. - The
Bill was originally eirculated in 1933 and a revised Bill was placed
before this House in 1935 and referred to a Belect Committes. That
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revised Bill was not circulated although it differed in a substantial
megstre from the origitial Bill which was eirculated in 1933. Then, Sir,
the Select -Comimittee et and they signed their report on the 1st of
June. Had that report been made public on the Ist of June, I should
not have moved this motion. But ‘the report of a Seleet Committes
cannot be made public until it is laid upon the table of the Tlouse and
that report was not laid on the table of the House until last Monday
week, wheh we, for the first time, received a copy of that report. We
found then that the report of the Sélect Committee and the Bill, as it
eruerged from the Select Committee, made most extensive and material
changes in the Bill which had beer referreg to that Committee by this
House during the Budget Session. I will just mention one or two main
changes to illustrate what I am now elaiming. In the first place, the
Bill, as it emerges from the Select Committee, is now extended to a class
of imdustrial establishments whick -was never originally contemplated
when this Bill was first referred:ta the Select Committee. The report of
the Select Committee, indeed, recommends the wholesale extension of the
provisions of this Bill to large industrial establishments which never
expected to be included within the scope of this Bill and which, there-
fore; were not consulted. I have already explained, that owing to the
fact that the report of the Select Committee was in our hands only about
ten days ago, it has been impossible for large scale industries with very’
important interests both in British India excluding Burma and in
Burma which is. included within the scope of the Bill, to send us their
detailed views. We have only received certain telegraphic communica-
tions but we still await their views in detail. That is the first point.
Then the gecond major change is that the wage-limit has been raised
from Rs. 100 to Rs. 200 as will be seen from sub-clause (6) of clause 1.
I am quite sure the House will readily recognise that whatever may have
been the justification for, this change—and I am not expressing any
opinion on that now—the extension of this Bill from a limit of Rs. 100

er month to Rs. 200 per month makes a very substantial alteration
in its secope. Then, Rir; the third major change refers to the matter of
deductions. The title of the Bill suggests that it will confine itself to
Providing for thé régular payment of wages due and te protecting the
wage-earner from unfair deductions, and irregularities in payment.
The : Bill, however, goes- further. The Bill, as it emerges from the
Select Committee, certainly goes further than what was originally con-
tentplated and it prohibits either directly or by implication certain
practices with which there is nothing wrong inherently and whose pro-
hibition ought to be the subject of special legislation. I would refer
more . particularly to sub-clause (1) of clause 7 and sub-clause (1) of
élanes. 3 dealing with this matter of deductions. Then, Bir, there is a
fourth maejor ' alteration that has heen made to which I should like to
refer for a moment. In faet, I might say that s0 many alterations have
been made in the Bill by the Belest Committee that it is very difficult to
be precisely sure as to the interpretation of some of the new amended
ssctions. Put, liks cvery other Act, of eourse, this Bill will, if passed
be interpreted without any reference to the intentions of its framers of
fo any asserances which may be -given on the floor of this House as to
thé probable effects of any particulay amendment. Local Governments,

Inépestors wppointed wnder eliuse 14 wheever thay may be, authorities
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appointed under clause 15, appellate authorities specified under clause
17, will all interpret the provisions of this measure without any reference
to what was said before. We, therefore, feel that it is most essential
that the provisions in certain clauses of this Bill should be so framed as
to make the intentions of the Government of India and the "Assembly
absolutely clear. They are certainly not absolutely clear in quite a
number of clauses at the moment. We would also suggest that it is
most important that certain clauses of the Bill should be so safeguarded
s to prevent such injustice as might easily arise by the present inter-

pretation which applies to some of these clauses, both to the employers
and to the employees. '

Now, Sir, I have been perfectly frank to the House. We are not
opposing this Bill. We agree with its fundamental principles. We
support its underlying intention. But our difficulty is, that owing to
the shortness of the time, we are not in a position to present adequately
the views of our constituents, as we are face to face with a Bill which.
in many essentials is a completely different Bill from the Bill which
went to the Seleet Committee.

. I wish to emphasize once more that we do not wish to suggest that
this is a dilatory motion and if there is any other way which my
Honourable friend, the Member in charge of the Bill would suggest,
whereby we, at any rate and others who are interested in the Bill, might
be given breathing space during which we can secure the views in detail
of our constituents, constituents who did not anticipate being affected
but who are now affected by the revised Bill, we should be quite pre-
pared to aceept such a suggestion. I, therefore, hope that the Govern-
ment of India will not merely oppose this motion of mine on the ground
that it is a dilatory motion because that is not our intention ; ‘I hope
they will perhaps suggest some other method whereby the real object of
my wmotion can be achieved without undue loss of time. 8ir, I move :

‘‘ That the Bill be re-circulated for the purpose of cbtaining further opinion
thereon,’’

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

‘* That the Bill be re-circulated for the purpose of obtaining further opiniom
theroon.”’

Mr, N. M. Joshi (Nominated Non-Official) : 8ir, I had no intention of
taking part in the discussion on the motion which was originally made
by the Honourable Member in charge of the Department of Industries
and Labour. I had spoken more than once regarding the general provi-
sions of this Bill. I shall, therefore, as I am speaking now, confine myself
mostly to the amendment proposed by my Honourable friend, Mr. James.
Sir, the Mover of this amendment assures us that his amendment is not
a dilatory one, at.least his mtention is not to delay the passing of this
measure. But, Sir, the Honourable the Mover' of this amendment will
agree with me that if his amendment is carried, the passing of this
measure will be delayed. In a matter of this kind, the intention is. not
of much consequence when the result is the same. I feel that the argu-
meat nsed by my Honourable friend, Mr. James, in support of his amend-
ment, was that the Seleet Committes has extended the seope of this
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measure to certain other industries. The first item of extension which
he mentioned was that the Bill, introduced in the last Sessied at Delhi,
did not contain provisions relating to the application of this Bill to some
industries, He said that those industries were of great importance. I
do not wish to belittle the importance of the nmew industries which are
included in this Bill. But I am quite sure my Honourable friend,
Mr. James, will agree with me that if you consider the number of men
employed in the industries to which the Bill of 1935 was intended to be
applied and the number of people employed in the new industries to which
the Bill now is extended, 1 am sure he will agree with me that the
number of people is extremely small compared with the number of people
to which the original Bill was intended to apply.

Mr, F. E. James : Question. 40,000 in oil alone.

Mr. N. M. Joshi : My Honourable friend, Mr. James, was not quite
fair when he stated that these industries had absolutely no idea that the
Bill would ever be applied to these industries. Mr. James knows very
well that the Government of India had introduced a Bill for this purpose
in 1933. That Bill gave power to the Local Governments to apply to any
industrial undertaking the provisions of that Bill. Sir, I shall read that
section :

‘* The Local (Jovernment in any province may, after giving three montha’ notice
of its intention of so doing by notification in the local official Garette, apply the provi-
sions of the Act or any of them subject to such relaxations as may be specified in the

notification of the payment of wages to any class of persons employed in the induatrial
establishment.’’

These industrial establishments had notice in the year 1933 and that
Bill was circulated and on that Bill opinions were invited and expressed.
I do not, therefore, feel, why my Honourable friend, Mr. James, should
take any objection on the ground that these industries had had no notice
at all. As a matter of fact. every industrial undertaking had notice. TIf
these industrial nndertakings were really interested in this measure it was
their duty to study the measure and express their opinions on its provi-
sions. I, therefore, feel, that the ground which my Honourable friend,
Mr. James, has placed before the House, namely, some industries which
are now included in this Bill had no notice, does not hold much water,
Then, my Honourable friend mentioned one or two other items which
have been included in the Bill by the Select Committee. He mentioned
that the original Bill applied to persons whose wages or salaries did not
exceed Rs. 100 and the Select Committee now proposes that the Bill
should apply to persons whose wages or salaries do not exceed Rs. 200 a
month. May T ask my Honourable friend, Mr. James, how many personi
there will be in the industries to which the Bill has to be applied whosre
wages vary between Rs. 100 and Ra. 200 a month 1 The number of people
who receive more than Rs. 100 in all these industries is extremely small
compared with the total number of people engaged in these industries.
Tt is. therefore, wrong on his part to say that they had no notice that the
Rill will be applied to persons whose wages are more than Rs. 100 and
less than Rs. 200 a month.

Then, Sir, he mentioned several other amendments made . by the
Seleet Committee. . I feel that the amendments made by the Select Com-
mittee do r‘m’i go beyond the scope of this Bill. The very fact that the
Honourable the Law Member was the Chairman of the Select Committee
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snould be a guarantee to my Honourable friend, Mr. James, that he would
not have allowed amendments to be made which were outside the scope
of this Bill, Sir, I am against his motion because I feel that this measure
should become a law without any delay. If the House knows the full
history of this measure the House will entirely agree with me. So far as
1 am personally concerned, Sir, I became interested in this subject many
years ago while I was doing some social work in Bombay. It came to my
notice that a great evil prevailed in the factories in Bombay as regards
fining the workers who were engaged in the textile industry. As i
believe in constitutional methods, when that evil came to my attention
1 wrote a letter to the Bombay Government asking them only to inquire
whether such an evil existed, and, if it did exist, to find out the extent
of that evil. Do you know what the reply of the Bombay Governmeut
was + The Bombay Government wrote to me a letter, that in their
opinion the evil did not exist and they were not prepared to make any
investigation or any inquiry unless the demand for that investigation
and inquiry was a spontaneous one. I thought, Sir, the Bombay Govern-
ment were waiting for a strike and a spontaneous strike to persuade them
to make an inquiry into this evil. Then, Sir, I asked some questions in
the Legislative Assembly as to whether the Government of India would
inquire. It took me some time to persuade the Government of India to
make an inquiry into this subject. Then the  Government of Indis
became willing to make an inquiry and issued circulars to the liocal
Governments asking for information and for proposals. I do mnot know
exactly in what year the Government of India got the replies from' the
Local Governments, perhaps it was in 1926 or 1927. Then the Govera-
ment of India, as we all know, takes time to consider proposals of this
kind. They sat over the opinions of the Local Governments for a year.
Then when we thought that the Government of India would frame pro-
posals on the information received from the Local Governments and I
inguired whether any legislation would be introduced on this subject,
1 was told that a Royal Commission was appointed to investigate labour
conditions in India and, therefore, consideration of this subject must wait
till the Royal Commission reported on it. Well, Sir, the Royal Commis-
sion reported on it in the year 1930 and today it is the latter part of
1935.

The Honourable Mr, D. @. Mitchell : What happened in between !

Mr. N. M. Joshi : If we now ingist upon the Bill being passed with-
out delay, are we showing any impatience ¥ I hope the House will not
consider that any delay can be tolerated in the passing of this measure.
We are patient, but there should be and there is some limit to our patience.
I, therefore, hope that the Assembly will not approve of the amendment
proposed by my Honourable friend, Mr. James.

As regards the motion made by my Honourable friend, the Member
in charge of the Department of Industries and Labour, I do not wish to
speak at any great length. This Bill was considered in detail by the
Select Committee and T am prepared to admit, that on the whole, although
the Select Committee have made some very reactionary amendments, they
have improved the Bill. I do not wish to go into the details of the pro-
posals which we propose to make when the Bill will be considered in
detail, but I hope that the consideration of this Bill will not be delayed. ..
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. Mr. V. V. Girl (Ganjam owm Vizagapatam : Non-Mubammadan
Rural) : Sir, on this side of the House we associate ourselves with the
points raised by Mr. Joshi in opposing the motion of Mr, James. [ am
really surprised that my Honourable friend, Mr, James, should have
brought forward this motion. It has been pointed out that for the first
time in the year 1933 a Bill of this characier was brought before the
Assembly. Before that the Royal Commission on Labour had gone into
the details of this matter, and they stated in their recommendations clearly
on page 241 as follows :

‘“ In our opinion, the law should be applisable to factorica, mines, railways and
ﬁ:&ﬁ:::;n’l?’ and it should provide for possible extension to other brauches of

I am sure, my Honourable friend, Mr. James, must have had enough
uotice that it was the intention of the Royal Commission on Labour to
extend the scope of this Bill. Again, Sir, in February, 1935, when the
Rill was brought before this House for reference to Select Committee,
some of the Members who spoke on that occasion referred to this question,
namely, that the Select Committee should consider the question of exten-
sion of the scope of the Bill to plantations and other things referred to
by the Royal Commission. And, therefore, 1 cannot understand why
Mr, Jumes should have stated that they had no notice that an expression
of view would be made in the Select Committee for possible extension of
the Bill to industries other than railways and factories. Moreover, Sir,
my Honourable friend, Mr. James, and his friends had time enough to
send amendments to the Bill which is now before the House. I, there.
fore, feel that it is very unreasonable and unjust on the part of Mr. James
to have brought forward this motion which is certainly a dilatory motion.
So, on this side of the House. we oppose the motion made by my Honour-
&ble friend, Mr. James,

The Honourable Mr. D. G. Mitchell : Sir, I should like to make just
a few remarks on the speech by my most pertinacious friend, Mr. Joahi.
He referred to what he regarded as the misdeeds or crimes of omission
of the Government of Bombay in some remote year. I can assure
Mr. Joshi and the House that if the Government of Bombay were guilty
then of any omission then, they have since repented ; out of all Govern.
ments they have given the Government of India most assistance in the
preparation of this Bill. They have carried out certain special inquiries
which have been most valuable ; and they lent to us the services of
Mr. Mehrban, regarding whom the Select Committee itself in it opening
paragraph says :

‘* We desire to acknowledge the valunble assistance given to us by Mr. Mehrbon
who attended our sessions and placed at our disposal his intimate knowledge on the
subject of the payment of wages.’’

Mr. N. M. Joshi : Sir, may I interrupt the Honourable Member just
for a minute ¥ Although T made certain remarks about the Bombay
Qovernment’s unwillingness to make an inquiry when I first asked them
to do so, I am prepared to agree with the Honourable Member that on
the whole the Bombay Government have assisted the improvement of the
Bill much more than any other Government have done.

8ir Oowasji J‘el:ug'lr (Bombay City : Non-Muhammadan Urban) :
Is there any Government in the whole of India which has done more fnr
lahour than the Bombay Government 1 R
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versions on the space of time which has passed between the publication
of the Report of the Royal Commission and the introduction of this Bill,
Mr. Joshi himself knows perfectly well that that is an unfair remark. We
quite admit thdt it is four or five years since the Royal Commission
reported ; but I would ask Mt. Joshi if he can point to any country in

the world which in that space of time has put so much labour legislation
on the Statute-book.

1 come now to the amendment moved by my friend, Mr. James. 1
do not wish to agree entirely with his criticisms of the Bill, nor do 1 wish
to controvert them. I do not subseribe either to Mr. Joshi's criticism or
Mr. James’ eriticism. But I regret that I am not in a position to accept
Mr. James’ amendment. To re-circulate this Bill now would mean
reference of the Bill again to a Select Committee. We could not give
Local Governments and industrial concerns less than four months to con-
sider these provisions, and I doubt very much if we can have a Select
Committee meeting before next summer : it would mean a delay of a whole
vear. I do not wish to enter into the merits of Mr. James’ case : I cannot
controvert him entirely, as I have already admitted in my speech before
he raised this question that the Bill had emerged from the Select Commiitee
with very substantial advances in favour of labour. I should like to meet
Mr. James and at the same time to meet Mr. Joshi as far as possible.
There ia a very large number of amendments tabled, which I would like
to discuss with the Members most concerned tomorrow. If we go through
these amendments one by one, I think we may save the time of the House,
perhaps by a day or two. At the same time we might consider this ques-
tion raised by Mr. James. It might be possible to pass the motion for
conrideration of this Bill today and then to defer further proceedings
until the next Session. The Bill could then be taken up at the beginning
of the Budget Session, and passed with the minimum of delay. But I
regret that T am unable to agree to the motion for re-circulation.

Mr. P. E. James : Sir, I would ask your permission and the permis-
sion of the House to mthdraw my amendment in view of the statement
of the Honourable the Member in charge of the Bill.

Mr. President (The Honourable 8ir Abdur Rahim) : Has the
Honourable Member the leave of the House to withdraw his motion 1

Honourable Members : Yes.
The amendment was. by leave of the Assembly, withdrawn.
Mr. President (The Honourable Sir Abdur Rahim) : The queslica

K

“ That the Bill to l"'eg'll.llni.e the payment of wages to certain classes of persons
employed in industry, as reported by the Heleet Committee, be taken into considera
tion."’

The motion was adopted.

Mr. President (The Hodourable Sir Abdur Rahim) : Does the House
ayree that the consideration of the amendments, of which notice has heen
given. be postponed until next Monday !

Honourable Members : Yes,



AMENDMENTS TO STANDING ORDERS,

Mr. President (The Honourable Sir Abdur Rahim) : Amendment to
Standing Orders.

Mr. C. N. Muthuranga Mudaliar (South Arcot cum Chingleput :
Non-Mukammadan Raural) : Sir, [ move for...... '

Mr, President (The Honourable Sir Abdur Rahim) : No speech  i¥
allowed.

Mr. 0. N. Muthuranga Mudaliar : Sir, I move for leave to amend
the Btamding Orders of he Legislative Assembly in the following manner :

** That in Btanding Order 17, after the words ' (uestions, which have not beua
disallowed, shall be entered ’ the words ° together with their anawers ' be inserted.’®
- Mr. President (The Honourable Sir Abdur Rabim) : The gquestion

]

** That leave be ted to amend the Standing Orders of the Legislative Assembly
ummm.n£=

. ' That in Btanding Order 17, after the words ‘ Questions, which have not been
disallowed, shall be entered ' the words ‘ together with their answers ' be inserted ’.’'’

The motion was adopted.

Mr. 0. N, Muthuranga Mudaliar : Sir, | move that the proposed
amendment be referred to a Select Committee.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

** That the proposed amendment be referred to u Heleet Committee.”

The Honourable 8ir Nripendra Bircar (Law Member) : 8ir, 1 don't
want to make a speech, but T only want to say that I agree to the Select
Committee. DBut I want to make it clear that reference to the Select Com-
mittee dves not mean acceptance of the principle.

Mr, President (The Honourable Sir Abdur Rahim) : The question
in :
¢ That the propused ameudment be referred to & Hele¢t Committee. ™

Thie motion was adopted.

Dr. G. V. Deshmukh (Bombay Clity : Non-Muhammadan Urban} :
Sir, 1 heg to move for leave to amend the Standing Orders of the Legislative
Assembly in the following manner :

** That to sub-order (2) of Btanding Urder 7A, the following proviso be added.
uamely :

* Provided, howevor, that no Bill which has received the previous sanction of the
Governor Ueneral in Council und has obtained a place in the ballot in a Pﬂrtlenh:
Bession, is shut out from being introduced during that particular Beesion '’

Mr. President (The Honourable Sir Abdur Rahim): The question
i

“* ‘That leave be granted to amend the Stunding Orders of the Legialative Ansembly
in the following manner :

‘ That to sub-order (2) of Btanding Order TA, the following proviso be added,

uamely :
* Provided, however, that no Bill which has received the previons sanction of the
Governor General in Council and has ohtained a place in the ballot in & lar

Sewsion, is shut out from being introdueed during that particular Bessiom .’
The motion was adopted.

( 1011 )
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Dr. G. V. Deshmukh : Sir, I beg to move :

' ’I'lmt the prnpoaed amendment be referred to a Belect Committee,’’
) ll.r President ('I‘hc Honourable Sir Abdur Rahim) : The quastlon
l! H

e Th'at the proposed amendment be referred to a Select Committes.”’

The motion was adopted.

Mr. President (The Homourable Sir Abdur Rah.lm) The  next
motion is the one standing in the name of Mr. (Ghanshiam Smgh Gupta.
Itis really to the same effect as the motion moved by Mr. Muthmnga
Mudaliar. It is, therefore, barred.

The Chair suggests to the House that bot.h these monons, the ons
moved by Mr, Muthuranga Mudaliar and the other moved by Dr. Desbmukh,
e refeﬁed to one Select Committee. The Chair supposes that is agreeabls
to the House.

"Several Honourable Members : Yes,

ELECTION OF MEMBERS TO THE SELECT COMMITTEE ON
AMENDMENTS TO STANDING ORDEKS.

Mr. President (The llonourable Sir Abdur Rahim) : I have to
announce that nominations for the Select Comimittee
on the amendments to Standing Orders of the Legis-
latlve Assembly will be received upto 12 Noon on Monday, the 16th
September, and the election, if necessary, will, as usual, be held in the
Secretary’s Room in the Assembly Building on Thursday, the 19th
September, 1935, between the hours of 10-30 a.m. and 1 p.M. Under
Standing Order 76 (2) of the legislative Assembly Standing Orders, the
Committee will be composed of the President, the Deputy President and
seven Members elected by the Assembly in accordance with the principle
of proportional representation by means of the single transferable vote.

4 PM.

*"" My, President (The Honourable Sir Abdur Rahim) : The Assembly
will now adjourn till next Monday at 2-30 p.M. As His Exeellency will
addreéss the Assembly in the morning, time has to be allowed to wmake the
neccssury arrangements. The Chair would suggest to the House that
questions may be dispensed with on that day, otherwise sufficient time will
uot be left for the ordinary business of the day. Is that agreeable to the
House ? '
" Mr 8. Batyamurti (Madras City : Non-Munhammadan Ut¢ban)’: No,

Hir, . Questions are important. We have heaps of questions, and we want
to get through them this Session.

Mr. President (The Honourable Sir Abdur Rahim): There will be
nnthmg else done.

< Mr. 8. 8atyamurti : Only one hour, Sir.

Mr. President (The Honourable Sir Abdur Rahim) : Well, then,
questions will go on as u

The Assembly then adjourned till Half Past Two of the Clock on
Monday, the 16th September, 1935.
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